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LOK SABHA DEBATES

LOK SABHA

Friday, March 10, 2006/Phalguna 19, 1927 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. Speaxker in the Chairl

[Translation]
(Interruptions)
MR. SPEAKER : Please speak one by one.

PROF. VIJAY KUMAR MALHOTRA (South Delhi) : Mr.
Speaker, Sir, | have given a notice for suspension of the
Question Hour. There was a grave security
lapse...(Interruptions)

MR. SPEAKER : | will call you at 12 O' clock.
(Interruptions)
[English]

MR. SPEAKER : | am requesting you to please
cooperate. | will allow you at 12 O' clock. It is only 58
minutes from now.

(Interruptions)
[Translation]

PROF. VIJAY KUMAR MALHOTRA : This is a very
serious issue.

(Interruptions)
MR. SPEAKER : Wait till 12 O' clock.
(Interruptions)

PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
it is a question of the security of the House. ...(Interruptions)

[English]
MR. SPEAKER : | shall make my observations.

(Interruptions)

[Translation]
MR. SPEAKER : All the leaders, please be seated.
(Interruptions)
[English]

MR. SPEAKER : He is not to allow you. | will allow
you. He is not a 'Super Speaker'.

(Interruptions)
[Translation]
MR. SPEAKER : | will allow you.
(Interruptions)

MR. SPEAKER : He is not the Super Speaker.
You please sit down.

(Interruptions)
[English]
MR. SPEAKER : Thank you for you cooperation.
Q.No.282.

Bonus on Monthly Income Accounts

+
*282. SHRI C.K. CHANDRAPPAN :
SHRI ASADUDDIN OWAISI :

Will the Minister of FINANCE be pleased to state :

(a) whether the Government has decided to do
away with the 10% bonus on the maturity value of post
office monthly income accounts;

(b) if so, the details thereof;

(c) the reasons for reducing the effective returns on
the small saving instrument of the Government;

(d) the extent to which this decision of the
Government is likely to affect the small savings in the post
offices; and

(e) the steps proposed to be taken to safeguard the
interest of persons who propose to opt for the monthly
income scheme?

P
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THE MINISTER OF FINANCE (SHR!I P.
CHIDAMBARAM) : (a) to (e) A statement is placed on the
Table of the House.

Statement

(a) to (c) Yes, Sir. Bonus will not be paid on the
deposits made in accounts opened on or after 13.2.2006
under the Post Office Monthly Income Account (POMIA)
Scheme. However, deposits in accounts opened before
13.2.2006 shall continue to be eligible for bonus as
hithertofore. The amendment has been made to align the
effective yield on deposits under this scheme with other
comparable savings instruments.

Simultaneously the rates of penalty for premature
withdrawal of deposits under the POMIA Scheme have also
been modified with effect from 10.2.2006. If the account
is closed between 1 to 3 years from the date of opening
of the account, deduction at the rate of 2% of the deposit
(as against the earlier rate of 3.5%) and if the account
is closed after 3 years, deduction at the rate of 1% of the
deposit shall be made.

(d) and (8) POMIA is one of the small savings
instruments offered by the Government. The amendments
are not expected to impact the growth of small savings
nor adversely affect the interest of small savers. The
effective return under the POMIA scheme at 8% per annum
payable monthly is still .higher than returns on other
comparable savings instruments. While the revised penalty
rates will provide relief to the depositors who need to close
their accounts before 3 years, the nominal penalty of 1%
after 3 years is expected to encourage the depositors to
hold their deposits till maturity.

SHRI C.K. CHANDRAPPAN : Sir, in the statement the
hon. Minister has said that the amendments are not
expected to impact the growth in small savings nor
adversely affect the interest of small savers. As we all
know, these post office savings, and for that matter, the
small savings as a whole, is meant for small and medium
income group people who are retired and people who do
not have anything to depend .upon. Now, with this
amendment the Government had proposed firstly that
the small savings will be discouraged and secondly the
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income of the small saver will be less than what he used
to get.

| would like to know from the hon. Minister
whether this is an attempt to totally discourage the small
savings or make them pauper by giving them hardly
anything.

SHRI P. CHIDAMBARAM : Sir, it is neither. The small
savings are being encouraged and will be encouraged.
But where do the small savings go? The entire small
savings has to be mandatorily borrowed by the State
Governments. If 'x' thousand crores are collected from a
State, that 'x' thousand crores have to be borrowed by the
State Government. Having regard to the weighted cost
of small savings in the NSSF over a period of time and
adding a very small management cost, the cost now is
9.9 per cent. The States are being given this at 9.5 per
cent and the States are protesting. The States are saying
“We do not want this at 9.5 per cent. We can borrow in
the market at a lower rate." | have, on the one hand, States
which say "We do not want to have this money, we can
borrow in the market at a lower rate" and on the other
hand | have a duty to small savers that they have to be
encouraged to save.

Therefore, based on recommendations of Committees
we are rationalising small savings rates keeping only - and
| repeat only — the senior citizens' rate at the level of 9
per cent. If the senior citicens' rate is 9 per cent, all other
rates are being rationalised and after rationalisation the
POMIA still has an effective return of 8.2 per cent which
is higher after the senior citizens' rate.

So, POMIA still remains the most attractive small
savings rate after the senior citizens' savings rate of nine
per cent. There is no attempt to minimise the importance
of small savings. There is no attempt to discourage small
savings. In fact, it is growing at a clipping pace year after
year after year. My figures show that last year the small
savings increased by about 14 per cent. Therefore, Sir, let
there be no apprehension. This is simply a rationalisation
in order to bring small savings' effective rate around eight
per cent because it is payable monthly. It is 8.2 per cent.
It is still the highest rate, barring senior citizens' savings
rate.
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SHRI C.K. CHANDRAPPAN : The hon. Minister has
said that this is still the highest rate available in the market.
There the problem comes. Now the Government is
abdicating its responsibility towards the weaker sections.
In this House, we have discussed several times about the
interest rate of the Provident Fund. The same is the answer
‘the market rate'. The market rate is coming down and the
victims of that is the weaker section. As he said, he is
taking 'a little responsibility'. My appeal is to take ‘a little
more responsibility' and make this more attractive and help
the people.

MR. SPEAKER : He has answered the same thing.
An appeal is not a supplementary.

SHRI C.K. CHANDRAPPAN : My supplementary is
whether it will be considered.

MR. SPEAKER : Okay.

SHRI P. CHIDAMBARAM : Sir, without getting into any
ideological or technical arguments, the broad approach
must be to keep inflation rate low and give to the saver
a rate which is higher than the inflation rate. Today, for
example, in Japan, any industry can borrow at zero per
cent or at the most 0.5 per cent

SHRI C.K. CHANDRAPPAN
that?

Are we going to

SHRI P. CHIDAMBARAM : Effectively, we should if we

have to be competitive.

Today, inflation rate is between 4 and 4.5 per cent.
When inflation rate was 8 or 9 per cent, there was a
justification for an interest rate on savings or bank
deposits of 12 and 13 per cent. When a saver gets
12 per cent or 13 per cent, the borrower will get it at a
even higher rate of 14 per cent and 15 per cent. Interest
rates are declining because inflation is declining. ¥ inflation
is 4 per cent to 4.5 per cent. | submit with the greatest
respect and humility, a saving rate of 8.2 per cent is quite
ideal.

[Translation]

SHRI JASWANT SINGH BISHNOI : Mr. Speaker, Sir,

PHALGUNA 18, 1927 (Saka)

to Questions 6

through you, | would like to elicit some information from
the hon'ble Minister about the decision to reduce the bonus.
Has any survey been conducted to find out the amount
of bonus payable to those people who invest their money
in small savings? The hon'ble Minister, in his reply, has
stated that the Senior Citizens are being given interest at
the rate of 9%. | would like to know from the hon'ble Minister
as to what is the definition of the Senior Citizens. On the
one hand the Central Government is treating people
crossing if age 60 years as Senior Citizens while on the
other hand State Governments consider sometimes 62
years as the cut off age and at other times this goes up
to 65 years. One should be treated as a Senior Citizen
once he crosses 60 but the Ministry of Finance is not
acknowledging it. Through you, | would like to know from
the hon'ble Minister whether the Ministry of Finance will
consider the cut off age of Senior Citizens as 60 years,
...(Interruptions)

[English]

MR. SPEAKER : What is the age of a senior citizen?
Whom do you consider a senior citizen?

SHRI P. CHIDAMBARAM : Subject to confirming it,
under senior citizen scheme, the age is 60 years.

[Translation]

MR. SPEAKER : You will take a little more time.
Shuri Ram Kripal Yadav.

(Interruptions)

SHRI RAM KRIPAL YADAV : Mr. Speaker, Sir, the
Government have reduced the rate of interests under the
small savings scheme. Through you, | would like to know
from the hon'ble Minister whether keeping in mind the
interests of the employees, the Government propose to
increase this rate in future?

MR. SPEAKER : It is one and the same thing.
[English]
Hon'ble Minister, you can reiterate your answer.

SHRI P. CHIDAMBARAM : Sir, | missed the Question
of the hon'ble Member.
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MR. SPEAKER : The hon'ble Member asked whether
you would increase the rate of interest.

[Translation]

SHRI RAM KRIPAL YADAV : Mr. Speaker, Sir, my
question was that as a result of reducing the rate of interest
under the small savings scheme, the common people are
facing a lots of difficulties. ...(Interruptions)

[English]

MR. SPEAKER : Mr. Minister, you should, at least, pay
attention to Shri Ram Kripal Yadav.

[Translation]

SHRI RAM KRIPAL YADAV : Would he consider it so
that the employees who deposit a particular sum under the
small savings schemes are not deprived of these benefits?
is he contemplating any step in regard threats.

[English]

MR. SPEAKER : Will out increase the interest
rate?

SHRI P. CHIDAMBARAM : Sir, as | explained, the
effective rate for senior citizens comes to 9.1 per cent as
the interest is payable quarterly. On the other hand, the
effective rate on the Post Cffice Monthly Income Account
(POMIA) Scheme comes to 8.2 per cent because the
interest rate is payable monthly. In my view, and my
submission, these two interest rates are attractive rates
given the rate of inflation. Nobody wishes infiation to rise.
If inflation remains between 4 per cent and 4.5 per cent
or between 4.5 per cent and 5 per cent, and effective rate
of return remains at 8.2 per cent for POMIA Scheme and
9.1 per cent for senior citizens — they are attractives rates
- then there is no proposal to reconsider them now.

[Translation]
India-Pakistan Telecommunication Links

+
*283. SHRI CHANDRA MANI TRIPATHI :
PROF. VIJAY KUMAR MALHOTRA :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state :
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(a) whether any agreement has been signed
between India and Pakistan in regard to the
telecommunication links;

.

(b) if so, the details thereof;

(c) whether security aspects have also been taken
into account while signing the agreement; and

(d) if so, the details thereof?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (d) A statement is laid
on the Table of the House.

Statement

(a) and (b) The various International long distance
service providers are free to enter into agreements with
service providers of other countries to provide international
long distance services.

M/s. Reliance Infocomm Ltd. (RIL), M/s. Videsh
Sanchar Nigam Ltd. (VSNL) and M/s Bharti Tele Ventures
Ltd. have signed Memorandum of Understanding (MoU)
with Pakistan Telecommunication Company Limited (PTCL)
for the establishment of a telecommunication link deploying
Terrestrial Optical Fibre Cable System between India and
Pakistan. However, the links have so far not been
established.

(c) and (d) The security agencies are aware of the
proposed optical fibre cable system between the two
countries. The ILD service providers can pass the
commercial traffic on the terrestrial optical fibre system only
after obtaining clearance from the security agencies.

[Translation]

SHRI CHANDRA MANI TRIPATHI : Mr. Speaker, Sir,
the hon'ble Minister has given an erosive reply to my
question saying that there was an agreement between
Pakistan and India in the area of telecommunications. | had
asked the hon'ble Minister whether the Government have
addressed the security concerns and the hon'ble Minister
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did not give a pointed reply. instead he has not given any
clearent and pointed reply.

Mr. Speaker, Sir, through you, | would like to tell
the Minister whether in view of the fact that Pakistan is
routinely spousing terrorist activities, in our country, is it
desirable to further increase the telecommunication
encourage terrorism through the medium of links between
the two countries as the terrorists are likely to take
advantage of the same. | want the Hon'ble Minister give
clarification in this regard.

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, the hon'ble
Member and the House seem to be in a state of confusion.
From his question, it seems as if the telecommunication
Links with Pakistan has been established for the first time.
Not only with Pakistan, but we have telecommunication
links with about more than 200 countries of the world and
in this regard our leader late Shri Rajiv Gandhiji deserves
all praises. It was on his initiative and the hardwork of our
Engineers and Technicians that we have established such
a vast telecommunication network. We can converse with
more than 200 countries of the world which includes
Pakistan also through this telecommunication service.
Jammers have been installed in this House. If someone
wishes, he can go out of this House to the Central Hall
and make a call to Pakistan from his mobile phone if ISD
facility is available in it. You had enquired whether any
agreement or MoU has been signed with Pakistan or not?
No MoU has been signed by India and Pakistan at the
Government level. The Department of telecommunications
which issues licences to private telecom operators, and
also | lives permission to them to enter into MoU at
international level to establish international long distance
links if they so desire. The security agencies of our
department have been intimated about the MoU. Only after
getting green signal from them, they have been given the
provisional permission, After it is established, the security
agencies will check it and after their checking they will be
given the right for its commercial use. That is why
permission has been given for a direct link but indirect links
have already been put in place. This is not something
amazing.

SHR!I CHANDRA MANI TRIPATHI : Mr. Speaker, Sir,
today the security agency is not even good Parliament not
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to talk about Pakistan. | am of the opinion that the country
cannot be run by taking into account as to what was said
or visualised said by Rajiv Gandhi. If the country is to be
governed, the strategy will have to be prepared keeping
in view the ground realities of the present.

MR. SPEAKER : You put question in this regard.

SHRI CHANDRA MANI TRIPATHI : Mr. Speaker, Sir,
| am asking the same. | would like to say that the hon.
Minister has replied as if there has not been any agreement
between India and Pakistan and the agencies belong to
some other countries even though the agencies are very
much thereown. | would like to know as to why a
compromise is being made in regard to the security of the
country? Through you, | would like to know from the hon.
Minister as to what preventive measures have been taken
to safeguard the security of the country?

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, first of all
| would like to clarify that BSNL has not signed any MoU
in this regard. Three companies namely Videsh Sanchar
Nigam, Bharati Televenture, Reliance Infocom have singed
MoU with the Telecommunication company of Pakistan. As
far security agencies are concerned, hon. Minister of Home
Affairs will reply to it.

Mr. Speaker, Sir, the hon. Minister has raised the issue
of security in Parliament, | would like to say that such an
issue of political nature should not be raised in the Question
Hour. | would like to ask the hon. Member to please
remember which party was in the Government when the
attack on Parliament took place. | would only like to ask
him not to preach us in this regard.

Mr. Speaker, Sir, when the ISD calls are made,
two safeguards have been provided in that regard. Firstly,
when the call is passed through the telephone exchange
and secondly at the place where the call is received
in some other countries, security agencies do keep a
track of the same. Under the right of lawtul interruption,
security of the country is not compromised. Therefore, |
would like to assure the House that UPA Government will
not compromise at any front of the national security.
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PROF. VIJAY KUMAR MALHOTRA : Mr. Speaker, Sir,
it is very difficult to make a telephone call from Jammu
and Kashmir to other parts of the country because the
system remains out of order or interrupted for long. It is
not possible for someone to talk on mobile phone but
it is very easy to connect to Pakistan from there and
terrorists can make early calls to Pakistan. Through
you, | would like to know from the hon. Minister as to
what steps have been taken by the Government to
make telephone conversation possible from Jammu &
Kashmir?

DR. SHAKEEL AHMAD : The MoU that has been
signed is for Lahor-Amritsar Cable Link. In regard to the
question of hon. Member regarding Jammu & Kashmir, |
would like to tell him that as per the existing stipulation,
no tower could be installed within ten kilometers along with
inter-national border and the signais from the mobile
phones cannot go outside as per the existing regulation
of the department of Telecommunications. If there is a need
to set up any such link, it is the Home Ministry that gives
it permission after investigating into the various security
aspects. The UPA Government are committed not to
compromise with the security of the country and to take
every care while issuing licence in this regard?

[English]

MR. SPEAKER : Chaudhary Lal Singh, it must be
a relevant supplementary.

CHAUDHARY LAL SINGH : it is very much relevant,
sir,

[Translation]

With your leave, | would like to say that private
companies have been entrusted with the task of laying long
distance cable in Pakistan. | would like to tell him that the
villages along the Indo-Pak Border viz. Hiranagar, Gangwal,
RS Pura, Punch, Rajouri do not have telecom facility and
the mobile phone do not functioh there. On one hand, the
Government is providing telecommunication link with
Pakistan, on the other, whether the Government seeks to
take measures to provide mobile cohnectivity to the people
of villages along the border who have been taking this

MARCH 10, 2006

to Questions 12

facility and facing great howships from Pakistan side for
centuries together?

[English]

MR. SPEAKER : That peitains to an entirely different
Ministry and it does not have anything to do with present
question.

[Translation]

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, the MoU
signed is related to landline telephone. As far the mobile
connectivity is concerned, | have clearly stated about the
existing provisions in this regard. However the government
wish to provide telecom facilities to the people of villages
along the border without diluting the security of the
country which cannot be compromised. However given the
present scenario of confidence building measures, in
which people to people contact is being promoted among
the citizens of both countries for which trains and bus
linkage are also being restored, we would try to provide
more facilities for the people of our own country and try
to rectify whatever shortcomings we have in the existing
system?

SHRI PRABHUNATH SINGH : Mr. Speaker, Sir, through
you, would like to tell the hon. Minister that it is a proven
thing that Pakistan is the epicenter of all the terrorist
incidents taking place in the country. it was reported in the
newspapers that the terrorists responsible for Varanasi
incident have gone to Pakistan via Nepal. The Minister in
this reply has stated that we have telephone links with more
than 210 countries and efforts are underway to improve
the relations with Pakistan. However, | would like to ask
whether the Government propose to do away with any
telecommunication link with Pakistan until Pakistan stands
clear of any sponsored terrorist incidents in our country?

MR. SPEAKER : Oh, what a Question? You reply in
'Yes' or 'No'.

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, | would like
to tell know as to why this line is being laid. Today hon.
Prabhunath Singhji can talk to someone in Pakistan through
mobile phone while sitting in central Hall. This conversation
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takes places in two ways namely through sate'ite
communication and through cable. With the former, direct
link is made while the cable has to pass .hrough a third
country and it requires more expenditure. Direct optical
fubrecable is being used to reduce this expenditure. | have
repeatedly said that we seek to lay direct cable line.
As far the cable goes through our country, security
agencies have a right to make a lawful interruption of the
call. Security of the country will not be compromised in
this regard.

[English]

SHRI BIR SINGH MAHATO : Sir, | would like to know
from the Minister whether India would be linked with
Pakistan with a cable line from Wagah border. If so, where
will the landing station be located in India?

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, as | have
stated in my reply, cables from both sides are being laid
between Amritsar and Lahore up to Wagah border. The
telecom operators in both countries are waiting for the go
ahead signal from the security agencies of the respective
countries.

[Translation]

SHRI ANANT GANGARAM GEETE : Mr. Speaker, Sir,
| would like to ask a question regaining the MoU signed
with Pakistan for laying optical fibre line.

Whenever an issue in regard to Pakistan comes up
it gets directly related to terrorism. It is very unfortunate
that we have been fighting terrorism for the past many
years. Terrorism is the most serious problem before the
country today. Terrorist activities have increased in the
country since the Government opened the border at
certain points and it-has terrorised the public. We are
apprehensive that the terrorists would infiltrate into our
country during laying of optical fibre cable. No doubt, the
Ministry of Home Affairs is responsible to check infiltration
but what steps the Ministry of Communications has taken
to ensure security during the said period as the Ministry
has signed an M.O.U? If not, what steps it purposes to
take?
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[English]

MR. SPEAKER : Has full security been looked
after?

[Translation]

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, as | have
already said that even today we have telephone links with
Pakistan. Geete ji is our senior Member and he knows
itt We can send voice data, SMS etc. The proposed
project is just to bring down the cost. | have said repeatedly
that IB is its nodal agency, therefore, more agencies
will monitor it. These are, 1B, Narcotics Control Bureau,
Revenue Intelligence, CBI and Enforcement Directorate.
The Army also monitors it. | would like to assure him that
we would go ahead with the work only after ensuring full
security.

MD. SALIM : Mr. Speaker, Sir, whenever any issue of
establishing communication links with Pakistan comes up
we are apprehensive of security, especially on the basis
of historical and political reasons. The Hon. Minister, in his
reply, has stated that though there is a telephone link but
through a third country. Laying of optical fibre cable will
in no way result in increase in terrorist activities. On the
contrary, availability of a green channel will facilitate
communication link between the public, the traders and
business men of both the countries and people will become
more cautious about terrorism. Terrorists use sophisticated
satellite telephone equipments. There is a saying in Bangla,
‘Bajo atuni farka gero' which means if we tie some thing
very fast it gets loosened. The people, who made political
fortune out of Mushraf-Vajpayee handshake, are
apprehensive today. When they established links, there
were praises and since Government are trying to
establish relations, they are creating hurdies. | fail to
understand it.

[English]

Private place is involved that is why | am not telling
the name. But the TV Communication Company in Pakistan.
...(Interruptions)
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MR. SPEAKER : Come to the question.
[Translation)

MD. SALIM : The service provider operating in Pakistan
is trying through its International arms, to control service
providing private mobile companies in India.

[English]

The same company is trying to take the control of
service providers in Pakistan or even in India. What is the
Government doing in this regard?

MR. SPEAKER : He wants to know whether you have
control over the private companies?

[Translation]

DR. SHAKEEL AHMAD : Mr. Speaker, Sir, Bharti,
Reliance and VSNL have signed an MoU with Pakistan
Telecommunication company Ltd. Department of Telecom
has granted licence to them provided they can contract
other international long distance telephone service provider.
It is their business issue. The company is to see as to
who is trying to take over whom. They have not only inked
an agreement with Pakistan, but with Singapore and Japan
also. Our public sector company, BSNL is laying sub-marine
cable for Sri Lanka. It is a business contract and not.any
sort of aggression. Our telecom service providers have
voluntarily signed an agreement with their service
providers.

SHRI RAMDAS ATHAWALE : Mr. Speaker, Sir, with a
view to further strengthen Indo-Pak bilateral relations Bus,
Train and even air-services between these two countries
have been resumed. And India has signed an agreement
with Pakistan. | want to say that with a view to curb
terrorism, we need to have good mobile services. And we
need to improve it further for further improvement of
relations between India and Pakistan. | urge the Hon.
Minister to expedite completion of said work, if we want
to have better relations between both the countries. What
the hon. Minister is doing in this regard? There is a need
for him to take a quick decision In this regard.
...(Interruptions)

[English]

MR. SPEAKER : The question does not arise.
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[Translation]

SHRI RAMDAS ATHAWALE : Most of the
telecommunications in our country...(Interruptions) | want to
know whether the Government propose to start moblile
service soon or not?

MR. SPEAKER : You may start it with his suggestion.

DR. SHAKEEL AHMAD : Sir, | have noted the
suggestions.

MR. SPEAKER : Question No.284.
Shri Anant Gudhe-Not present.
Shri Hansraj G. Ahir.
[English]
Closure of Post Offices

+
*284. SHRI HANSRAJ G. AHIR :
SHR! ANANT GUDHE :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state :

(a) whether due to the rapid improvement in the
banking sector, telephone facllities and other means of
communication, the workload on post offices has
considerably decreased in urban as well as in rural
areas;

(b) it so, whether the Government has conducted
any survey in this regard;

(c) It so, the number of post offices so far closed
down by the Government or recommended for closure
during the last three years;

(d) the rehablitation plan drawn to utilise the
services of surplus postal staff; and

(e) the steps taken or being taken by the
Government to streamline the postal services to ensure that
the loss suffered by the Government on this account is
minimised?



17 Oral Answers

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (e) a statement is laid
on the Table of the House.

Statement

(a) The post office network provides a wide range
of services such as collection, transmission and delivery
of mail (including premium products), money transfer,
financial services such as banking and insurance and a
variety of retail services. Fluctuations in demand for the
various services are normal and, given the wide spectrum
of services which the Department offers, it is feit that the
overall business is not adversely affected. In terms of
revenue, the business of the Department has shown an
increasing trend over the past few years.

(b) and (c) Do not arise in view of (a) above.

(d) Since the Department of Posts has no policy
of retrenchment of staff, the question of rehabilitation does

not arise.

() There is no loss suffered by the Government.
The services of the Department of Posts are subsidized
from the Central budget. Largely, the subsidy arises out
of the fact that the Department has a social obligation in
extending it8 services, at subsidized cost to it, across the
country to urban, rural, tribal, remote, hilly, desert and other
areas. The services and products for the common man are
priced so as to be affordable. Details of revenue,
expenditure and deficit in the period 2001-02 to 2003-04
are as below:

Item 2001-2002  2002-2003  2003-2004
(Rs. in Crore)
Revenue 3697.11 4009.65 4256.93
Expenditure 5108.62 5374.05 5632.15
Deficit 1411.51 1364.40 1375.22

it will be seen that the deficit has been more or less
constant, despite the fact that salaries went up with
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increase in Dearness Allowance from 38% to 61% in
this period. The Department also absorbs pension
payments to its past employees, which amounted to
Rs. 1107 crores in 2003-2004. It is heartening to note that
the Department of Posts has increased its revenue from
Rs.3697.11 crores in 2001-2002 to Rs.4256.93 crores in
2003-2004.

[Translation]

SHRI HANSRAJ G. AHIR : Mr. Speaker, Sir, the hon.
Minister in his reply has stated that the revenues of the
Department of Posts are constantly increasing. Further, he
has stated that the Department also fulfills its social
obligation in rural, tribal and remote areas. Further,
the Central Government provides subsidy also. Despite all
this, some of the post offices in some rural areas
have been closed down. Yet, he says that the post offices
have not been closed. | can definitely say that some of
the post offices have been closed and services of
Panchayat Sanchar Agents have been withdrawn
which has adversely affected postal services in rural and
remote areas, depriving postal services to the rural
folk.

MR. SPEAKER : You put the question.

SHRI HANSRAJ G. AHIR : | would like to ask the hon.
Minister whether the post offices have been closed or not,
as he has clarified in the reply. If so, what steps the
Government propose to take to restore the services of
closed down post offices?

DR. SHAKEEL AHMAD : Sir, this year, the Government
have not closed any post office. At certain places it has
been done, if the building having post offices was not in
good condition and suitable alternative building also could
not be arranged or in case of some dispute over the
building, the court ordered to do so. But no post office has
been closed on account of being financially or economically
not viable. Some post offices have been relocated and not
closed. Post offices have been closed either on the orders
of the court or because of some specific condition. | have
a circle wise list. ...(Interruptions)
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[English]

Merging mens merging. Merging does not mean
‘closing down'.

[Translation)

MR. SPEAKER : If you have the list please send

SHRI HANSRAJ G. AHIR : The Hon. Minister has
stated that post offices have not been closed because they
were running in losses. | can definitely say that 45 post
offices under my parliamentary constituency, as has been
mentioned in the written reply to the question, have been
closed on grounds of running in losses.

Will the hon'ble Minister look into the matter and order
reopening of all those post offices which are stated to have
been closed down on account of running into losses?

[English]

MR. SPEAKER : What is this? | am told, last
week also a similar question was put.

[Translation]

DR. SHAKEEL AHMAD : | would like to tell the hon'ble
Member that if the post offices have been closed down
because they did not have a building to house post office
and if he could make arrangement for a building, then
certainly we would make efforts to reopen those post
offices. But if there is any order of the court or they have
been closed down because of the order of the court, then
the order has to be implemented.

[English]

SHRI KHARABELA SWAIN : Sir, we seek your
protection. He is playing with the words. The post offices
have been closed. What is the meaning of this?

...(Interruptions)

SHRI KINJARAPU YERRANNAIDU : Sir, will the
Minister give an assurance ...(Interruptions)*

*Not recorded.
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MR. SPEAKER : Shri Yerrannaidu, your matter is not
being recorded. Shri Swain, your matter is not being
recorded because | have not called you.

(Interruptions)

MR. SPEAKER : | am requesting you that if this is
a matter where you are so agitated, give a notice for Half-
an-Hour Discussion on this Question, | would allow it.

(Interruptions)
[Translation]

SHRIMATI KIRAN MAHESHWARI : Mr. Speaker, Sir,
as far as the tribal and hilly areas are concerned, we would
like to ask the hon'ble Minister, on the one hand, he is
claiming that he did not order for the closure of the post
offices on the other, we see that post offices have been
closed in hilly and tribal areas. ...(Interruptions)

MR. SPEAKER : If you do not get a satisfactory reply,
will ydu keep on speaking, how is this justified? | have
already told you that | will allow a discussion thereon if
| receive a request for half an hour discussion in this
regard.

(Interruptions)

SHRIMAT! KIRAN MAHESHWARI : Mr. Speaker, Sir,
give me an opportunity to speak. ...(Interruptions)

[English]

MR. SPEAKER : If it is not relevant, | would disallow

[Translation]

On this issue, except Shrimati Kiran Maheshwari |
won' allow anybody eise to speak. All of you, please keep
quiet. | would allow half an hour.

SHRIMAT! KIRAN MAHESHWARI : Mr. speaker, Sir,
just now on being asked by the hon'ble Member, the hon'ble
Minister said that two pot offices have been merged but
not closed down. Through you, sir, | would like to ask the
hon'ble Minister whether the local people are being
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benefited from the merger of those two post offices into
one? Sir, | would like to point out that those two post offices
were located at extreme ends and both of them were
inevitable, but the hon'ble Minister is saying that those two
post offices have been merged and he aiso stated that
while doing so, they did not take into consideration the
financial or economical losses but they just considered the
convenience and interest of the public. | would like to ask
him how it is in the interest of the public? When one post
office was located in the east and the other was in the
west and he merged both the post offices, as such those
people who were getting post office facilities till now and
not hereatter, would they stili be getting these facilities after
the merger of two post offices, where does the public
interest lie in it?...(Interruptions)

[English]

MR. SPEAKER : Please put your question. You are very
articulate; do not make a speech.

[Translation]

SHRIMATI KIRAN MAHESHWARI : Mr. Speaker, Sir,
precisely my question to the hon'ble Minister in this regard
is as to what are the figures of those post offices which
have been closed down? Secondly, the hon'ble Minister is
saying that they have not closed down the pot offices which
is not correct. He must prove that they have not closed
down the post offices and he should also furnish the state-
wise figures of the post offices which are operational.
...(Interruptions)

[English]

MR. SPEAKER : Sorry, | cannot permit such details.
[Translation]

| would allow only the specific question.

SHRIMATI KIRAN MAHESHWARI : Mr. Speaker, Sir,
my specific question is this as to how many postmen have
been recruited during the last three years, Hon'ble Minister
must furnish the complete details thereof alongwith the
reasons why recruitment of postmen in the rural areas is
not being carried out and if it goes like this, how the delivery
of post would be done.
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[English]

MR. SPEAKER : No, it does not arise out of this
Question.

(Interruptions)

MR. SPEAKER : Since | have decided to give
permission for Half-an-Hour discussion on this Question,
we may go to the next Question, that is, Question No.285.

[Translation]
Export of Readymade Garments

+
“285. SHRI KASHIRAM RANA :
SHRI JIVABHAI A. PATEL :

Will the Minister of TEXTILES be pleased to state :

(a) the total value of ready-made garments exports
made during each of the last three years to various
countries, country-wise;

(b) the projection of exports made far the next three
years;

(c) the role of Export Promotion Councils in
exploring new markets in foreign countries for ready-made
garments; and

(d) the assistance provided by the Councll to the
exporters in various parts of the country?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Total value of readymade garment exports
during 2002-03, 2003-04 and 2004-05 is as under:—

Year 2002-03 2003-04 2004-05
Value §753.32 6250.66 6214.44
(in Million USS)

source:- DGCI&S, Kolkata.
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Export of Readymade garment to some of the major
countries is as under.—

In Million US$

Year 2002-03 2003-04 2004-05
Country
USA 1732.29 1622.21 1858.56
UK 516.42 539.48 619.14
UAE 399.27 615.34 509.58
France 398.74 437.46 448.23
Germany 477.33 498.45 424.30
Italy 171.85 223.58 271.98
Canada 258.33 241.81 233.23

(b) Tentative year-wise projection for exports of
knitwear and apparels are as under:—

In Billion US$
Clothing 2006 2007 2008
61-Knitwear 4.01 5.41 7.31
62-Apparel 5.41 7.03 9.14

() With a view to explore new markets for export
of readymade garments, the Apparel Export Promotion
Council organises India International Garment Fair and
participates in other important fairs like Hong Kong
Fashion Week, Hong Kong; SIMM fair, Spain; Magic Fair,
USA, etc. Some of the important countries who have
participated in Council's export promotion programme
are USA, UK, EU, Greece, France, Vietnam, Australia,
Austria, Belgium, Bulgaria, Chile, China, Hong Kong, ltaly,
etc.

(d) The Council is providing assistance to its
members in the following areas:
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(i) procuring duty free import of trimmings and
embellishments.

(i) Issuance of Certificate of Origin.

(i)  benefits under Market Development Assistance/
Market Access Initiative scheme.

(iv) overseas participation in international fairs/
Buyer-Seller Meets.

(v) attending to problems relating to customs.
(vi) collection of cost data for duty drawback.

(vil) providing training facilities to augment skilled
manpower at the shop floor level.

(vii) providing a channel of coordination between the
Industry and the Government.

[Translation]

SHRI KASHIRAM RANA : Mr. Speaker, Sir, the figures
provided in the reply of hon'ble Minister, envisages the
vision 2010 of the Government, in which they hope to raise
the export of textile to 50 billion dollar mark. However, the
recent economic survey says that the total export of the
textile industry in the year 2003-04 amounted to 13.4 billion
dollars and during year 2004-05 it came down to 13.00
billion dollar mark. During the current financial year, exports
worth Rs.9.3 billion dollar were made till November which
may reach to 13 billion dollar till the end of March. If we
go by this way, the target fixed for the export to the tune
of 50 billion dollars in the next five years can never be
achieved by us.

Sir, not only this, the hon'ble Minister has stated that
by 2014 we would be in a position to export textile products
worth 70 billion dollars, however, | would like to submit that
this much export is unattainable, rather | would say if you
want to achieve this target then you will have to make large
investment. ...(Interruptions)

MR. SPEAKER : Please put question.

SHRI KASHIRAM RANA : Mr. Speaker, Sir, there was
a target of making an investment worth 30 billion dollars
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and the investment made in 20056 was between 1.8 billion
doliars to 3 billion dollars only. ...(Interruptions)

MR. SPEAKER : Ask, what do you want to ask?

SHRI KASHIRAM RANA : Sir, | want to know from the
hon'ble Minister how an investment of 30 billion dollars
would be made and an export target of 50 billion dollars
would be achieved? | want to know from the hon'ble
Minister, will the Government of India provide the same
type of facilities to the exporters as provided by the China
to its exporters to achieve targets and whether the hon'ble
Minister will take up this issue with the Finance Minister
and Commerce Minister. ...(Interruptions)

[English]

MR. SPEAKER : Mr. Kashiram Rana, your knowledge
of the Ministry is so deep.

[Translation]
Please pull the question.

SHRI KASHIRAM RANA : The types of facilities and
economic status such as TUF etc. which have so far been
extended to exporters, through its enhancement and
simplification. ...(Interruptions)

MR. SPEAKER : Please give opportunity to the hon'ble
Minister to reply the question.

SHRI KASHIRAM RANA : | would like to know from
the hon'ble Minister the manner in which the facilities being
provided to exporters are to be easily increased? Will he
consider about it?

THE MINISTER OF TEXTILES (SHRI SHANKERSINH
VAGHELA) : Mr. Speaker, Sir, the hon'ble Member's
question has three parts or rather four parts. | will definitely
say this that target which has been fixed is according to
Crisil report. ...(Interruptions)

[English]

SHRI S. JAIPAL REDDY : Sir, it is becoming a debate
on Gujarat.
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MR. SPEAKER : Naturally, the former Minister has such
an expertise on the subject.

(Interruptions)
[Translation]

SHRI SHANKERSINH VAGHELA : Export to America
has increased by 26 percent after quota regime ended and
it has increased by 19-20 percent to European countries
till September. There are all chances of it reaching 15
percent mark in 2005-06. Today the growth rate is between
9-10 percent.

All efforts are being made as per the suggestions of
the Ministry of Finance CENVAT was removed from first
budget and after ‘Inspector Raj' was removed after making
excise duty zero it, will give fillip to export. It got suppdri
in second budget and | thank the hon'ble Minister of
Finance that it got support in third budget also. Wherever
we were short they bailed us out and hence our export
target will be achieved in time. Secondly under Tapska'
there has been growth of 181 percent and rise of crores
of rupees and even today the increase is 268 percent. What
was less during your time its export has been nearly 43,550
in the last three years. In the year 2005-06 there has been
total cumulative investment. Under ‘Tapska', Rs. 14
thousand crore only have been invested. As far as China
is concerned, its operational strategy is different. In China
power is 30-40 percent cheaper, there are no labour laws,
economy is controlled, there are big joint infrastructure
projects and hence we cannot compete with China.
However, the Finance Minister has given incentive of 5
percent in the rate of interest under Tapska' 10 to 26
percent capital subsidy in import duty is given and on
import of machine only 5 percent custom duty is levied.
...(Interruptions)

MR. SPEAKER : This has turned into a debate.:

SHRI SHANKERSINH VAGHELA : In detail, we have
given many incentives. Whatever targets we have fixed, we
will achieve in time.
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[English]

MR. SPEAKER : It was an exhaustive question and
also an exhaustive answer.

(Interruptions)
[Translation]

SHRI KASHIRAM RANA : It has been replied. However,
still | have supplementary.

MR. SPEAKER : You did not like the reply. Ok. Please
ask supplementary.

SHRI KASHIRAM RANA : The hon'ble Minister said
that export has increased by 22-23 percent. It is in the
Economic Survey, which is a government document. It is
mentioned therein that during the last year man made
textile export has decreased. | would like to give figures.
...(Interruptions)

MR. SPEAKER : He has the figures.

SHRI KASHIRAM RANA : It was 1.3 billion dollars in
April-November, 2004-05, but hs decreased to 1.1 billion
dollars And there has also been decrease in export of
manmade fabric. | want to know whether the Ministry of
Textile would like to provide any other relief or benefit in
export of manmade fabric?

SHRI SHANKERSINH VAGHELA : This question is
about readymade garments. Its export has increased by
8.2 percent. There is an increase of nearly 45 percent in
it. This is true that there is a decrease in the case of man-
made fabric. In budget, duty on manmade fibers has been
decreased from 16 to 8 percent, which is a part and parcel
of Government of India's incentive in this regard.

SHRI KASHIRAM RANA : It is still 16 percent.

SHRI JIVABHAI A. PATEL : Mr. Speaker, Sir, in India
today textile industry stands second after agriculture in it
providing employment on a large scale. Even today India
is known in the world for its textiles. We are also earning
good foreign exchanges through export of readymade
garments. This industry also provides employment on a
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large scale. Woolen and manmade garments export is
decreasing and this year export is less in comparison to
previous two years. Due to problems in China our
readymade garment export has shown marginal increase.
...(Interruptions)

MR. SPEAKER : Put question. This is a big problem.
SHRI JIVABHAI A. PATEL : It is some detail.
MR. SPEAKER : It has become a long preface.

SHRI JIVABHAI A. PATEL : It is correct but there is
some details in it. However, it is not possible that there
will always be problem in China. Hence we need to find
out new markets for readymade garments and need to sort
out the export problem...(Interruptions)

[English]
MR. SPEAKER : Sorry, | will not allow this.
[Translation]

Please put question. This question alone is not going
to solve your problem.

SHRI JIVABHAI A. PATEL : | want to know whether
the Government are facing labour problem in export of
readymade garments? If so, what are the steps taken by
the Government to sort out this problem?

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir,
there is 15 percent increase in the export of readymade
garments. We cannot compete with China. They have cheap
power. Labour laws are flexible there and they have
controlled economy. In the whole world China is number
one in export and our country is at number two and all
other countries have almost negligible presence. Our
exporters even today make a lot of efforts and Government
of India, and Ministry of Finance and Ministry of Commerce
also provide necessary help through our Ministry.

[English]

SHRI RUPCHAND PAL : Sir, in quota-free world to face
the competition apart from price and quality in the
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European countries as also US, Canada, etc. proper
acquaintance with fashion, design and taste is one of the
important factors. We do have a National Institution of
Fashion Technology for all these things. What is happening
to the exporters and the producers? The change in fashion
is taking place according to the taste. We find that there
is a decline in respect of Germany and Canada in terms
of participation and they are not participating in the Fairs
organised by India. What | want to know from the
Government is what steps the Government proposes to
take to make available the desired design and fashion so
that the producers outside import our goods.

[Translation]

SHRI SHANKERSINH VAGHELA : Mr. Speaker,
Sir, 1 would like to state that | partially agree with this
that European countries, America or other countries of
the world are ahead of us in fashion and designing.
It is not that, India is lagging behind in this sector. | had
been to Paris and Germany. As far as fashion is
concerned we are comparatively going ahead. NIFT, NIT
and other private institutions are also doing a lot of
marketing. In the next five years our country will
become a hub of fashion designing and | think that it will
become number one country in fashion designing in the

world.

SHRI SURESH PRABHAKAR PRABHU : After listening
to the Minister's answer, China will be very happy that India
is not going to pose any competition to them because the
Minister seems to be saying that we cannot compete with
China at all. considering all these drawbacks that he has
mentioned — the cost of power, the cost of labour, rigid
labour laws - the Government may be thinking of tiding
over with that and try to come out with a policy to find
out how we can progress ahead. Considering the fact that
India is one of the largest cotton growing countries and
considering the fact that Indian labour has traditional skills
of making garments, is the Government of India thinking
of coming out with a policy framework to compete with
China in a manner that will create more employment in
India because this is one of the most labour incentive
industries?
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[Translation)

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir, Mr.
Suresh has asked a very good question, there is a political
difference between China and India. We are a democratic
nation, whereas China is a communist nation. They have
a regulated economy. Our exporter are unhappy because
rupee remains strong. Apart from that in labour incentive
sector twenty lakh new employment avenues have been
generated in two years.

[English]

More foreign exchange is earned. It is creating more
employment.

[Translation)

They have controlled economy and dumping takes
place there. But we are far ahead of them in quality control.
China will face problem in future and we have Russia's
examples is before us. China will also face such situation
in future. In China power is cheap. If Maharashtra
Government wishes to give compensation it can do so. We
have made a move for labour policy and we are going to
set up SEZ and textile parks, in which labour hours will
be increased. Apart from it, if they get separate orders there
could be relaxation in deploying labour for three months.
we are initiating such a thing from labour Ministry. The
Government of India are concerned about this.

...(Interruptions)

MR. SPEAKER : Waell, it is over.
[English)

It is becoming a debate on this.
[Translation]

SHRI SHANKERSINH VAGHELA : We cannot compete
with China. There are big hostels for labourers, where they
are provided with boarding & lodging both. We don't have
such infrastructure.

[English)]

MR. SPEAKER : | would appeal for relevance am:ﬁ,”
brevity to all the hon. Members on both sides.
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SHRI KHARABELA SWAIN : Sir, is he trying to say
that Communist country is not a democratic country?
...(Interruptions)

[Translation]

MR. SPEAKER : Communities Countries have such
facilities, therefore we should follow them.

[English]

SHRI J.M. AARON RASHID : The production of cotton
garments is going down because of the exports from China,
Pakistan and Egypt. Will the Government organise
purchasing centres to facilitate small cotton exporters?
As we have gone closer to US, will the Government
get the Most Favoured Nation status from the United
States?

[Translation]

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir,
India is the largest producer of cotton. We are exporting
25 lakhs bales of cotton to China. Last year, production
of cotton was 243 lakh bales and it is the same this time
also. CCl is carrying out MSP and commercial operations
at all the places. ...(Interruptions)

[English]

MR. SPEAKER :
supplementary question. | would appeal to you also for

Now Shri Rawale to ask the

brevity and relevance.
[Translation]

SHRI MOHAN RAWALE : Mr. Speaker, Sir, hon'ble
Minister has stated that we are going to achieve the target
by 2010. | would like to know from Hon'ble Minister whether
he is satisfied with process? NTC mills in Mumbai are being
closed down. The question of competition does not arise
when there is no production. You had earlier replied that
the money received from the sale of property of the closed
NTC mills at Mumbai will be utilized in Mumbai itself. Will
new mills be set up in Maharashtra to retain the money
received form the sale of the NTC mills? Late Smt. indira
Gandhi had nationalized. ...(Interruptions)
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MR. SPEAKER
Mumbai.

Entire money will remain in

SHRI SHANKERSINH VAGHELA : Mr. Speaker, Sir,
despite nationalization of the mills the employees who used
to work there are still getting their salaries. The mills were
closed in due course. | don't want to speak about the
responsibility of modernisation etc. We raised 1800 crore
rupees by issuing private Bonds on behalf of the
Government of India to meet the liabilities of VRS, that
money was raised not only from Mumbai but from
outside Mumbai too. We have received an amount of
Rs.2020 crore by selling of mills in Mumbai apart from
rupees 1800 crores. Maximum amount will be put in use
for Mumbai but keeping in view the national interest the
money that will be collected will be utilized for
modernization of 22 mills of Mumbai. Money shall be
released for modernisation programme. There is no need
to worry about Mumbai, interest of Mumbai will be
safeguarded. ...(Interruptions)

[English]
MR. SPEAKER : Nothing will be recorded now.
(Interruptions)*

MR. SPEAKER : Mr. Rawale, nothing is being
recorded.

(Interruptions)

MR. SPEAKER : Mr. Minister, please do not answer
that.

[Translation]

SHRI REWATI RAMAN SINGH : Mr. Speaker, Sir, after
agriculture, the textile sector provides highest avenues of
employment, but it has been seen that the mills are being
closed down at several places. There is an NTC mill at
Allahabad. ...(Interruptions)

[English]

MR. SPEAKER : This is about the export of readymade
garments.

*Not recorded.
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[Translation)

SHRI REWATI RAMAN SINGH

is...(Interruptions)

My question

MR. SPEAKER : | have disallowed that.
(Interruptions)

SHRI REWATI RAMAN SINGH : The NTC mill at
Allahabad. ...(Interruptions)

MR. SPEAKER : Rewati ji, please give another notice.
(Interruptions)

MR. SPEAKER : Vaghela ji, you invite him to discuss
this matter.

SHRI SHANKERSINH VAGHELA : We have selected
22 mills. You may discuss the matter with me.

SHRI HANNAN MOLLAH : Mr. Speaker, Sir, lots of zari
and emboidery work is done on the textiles which are
exported. Lakhs of people including women are engaged
in that work, hence certain sections of society earn their
livelihood from textile sector. The western countries have
restricted the import of zari textiles to Bengal, Bihar and
North India, America and other Western countries have
imposed this restriction saying that child labour is engaged
in this sector. | would like to ask the hon'ble Minister
whether there Government will formulate any specific
scheme to meet such losses and export the zari textile
so that more and more people can get employment.

SHRI SHANKERSINH VAGHELA : Sir, such restrictions
are there in handicraft sector. No such restriction has been
imposed by America. This practice was prevalent in the
earlier quota system, but presently there is no such
restriction. Pre'sently. there is free export regime. Child
labour is a matter of human rights. In the existing regime
to protect human rights it is ensured that child labour are
not engaged in this sector or they should not be exploited.
These things are ensured to protect human rights. There
is no such restriction on us. And we do not have any official
information that America has imposed any such restriction
on us.
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Suggestion of NCRPB

*286. SHRI D.P. SAROJ : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) whether the National Capital Region Planning
Board had called meeting in Delhi of the representatives
from Uttar Pradesh, Haryana, Rajasthan and Delhi for an
Integrated Transport System in the 33000 sq.km. of the
National Capital Region;

(b) if so, the details thereof;

(c)  whether the Union Government has considered
the Board's demand in this regard;

(d) if so,
Government in this regard; and

the decisions taken by the Union

(e) the time by which the same is likely to be
implemented?

[English]

THE MINISTER OF URBAN DEVELOPMENT (SHRI
S. JAIPAL REDDY) : (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) to (e) The National Capital Region Planning Board
prepared a proposal for a Regional Rapid Transit System
(RRTS) to provide connectivity amongst different towns of
the National Capital Region and with Delhi. The first phase
of this proposal comprises an Integrated Rail-cum-Bus
Transit (IRBT) system covering three corridors, namely:

1. Shahdara to Ghaziabad
2. Tri Nagar to Gurgaon
3. Sahibabad to Shivaji Bridge

The above three corridors would be rail based systems
and would be linked to feeder bus systems to draw people
from a wider catchment area. The total length of these three
corridors is 62.81 Kms. at an estimated cost of Re.2684
crores. The project is proposed to be implemented with a

to Questions K7}

.

[
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debt-equity structure of 1:1 and through Special Purpose
Vehicles comprising of Government of India through the
Ministry of Urban Development and Ministry of Railways
and the Government of Haryana, Uttar Pradesh and NCT
of Delhi. The proposal was referred to the Planning
Commission for in principle approval on 28.6.2004.

The various pending issues and progress on the
proposed project were reviewed in a meeting of the
Steering Committee on the Regional Rapid Transit System
held in the Ministry of Urban Development on 25.8.2005.
This was, inter-alia, attended by representatives of the
Govt. of Delhi, Haryana and Uttar Pradesh.

[Translation]

SHRI D.P. SAROJ : Mr. Speaker, Sir, through you, |
would like to ask the Hon'ble Minister whether the national
capital Region Planning Board had called meeting in Delhi
of the representatives from Uttar Pradesh, Haryana,
Rajasthan and Delhi for an Integrated Transport System
in the 33000 square kilometer of National Capital Region?
It so, the details thereof?

[English]

SHRI S. JAIPAL REDDY : Sir, this supplementary has
been answered already. Even so, | would like to reiterate
that the Regional Rapid Transit System was proposed it
is still being envisaged and it is on.

[Translation]

SHRI D.P. SAROJ : Mr. Speaker, Sir, whether the
Government have considered the demands made by the
Board in this regard? If so, the decisions taken by the
Government in this regard and the time by which it is likely
to be implemented?

[English]

SHRI S. JAIPAL REDDY : Sir, the proposal has been
referred to the Planning Commission for in principle
approval. The Planning Commission is holding further
¢onsultations on this question on the 20th of this month
itself. However, | may, on my own, volunteer to disclose
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that the first phase of the RRTS, namely, the Integrated
Rail-cum-Bus Transit (IRBT) may have to be reworked in
view of the fact that there are proposals to extend the lines
of DMRC to Gurgaon, NOIDA and Ghaziabad.

[Translation)

SHRI KISHAN SINGH SANGWAN : Mr. Speaker, Sir,
through you, | would like to inform the hon'ble Minister that
National Capital Region Planning Board had taken a
decision four year ago to construct a National Express
Highway to provide the facility of transport in the National
Capital Region. Land was also acquired for the purpose.
The compensation is being given to the farmers the acquire
land, but the work has not yet been started for the
last one and half to two years. | would like to know from
hon'ble Minister as to by when the construction work of
national Highway will be started; the time schedule of the
projected by when it will be completed? Secondly, the
farmers are being paid Rs. 16-17 lakh per acre as
compensation while the value of the said land is not less
than one crore rupees. The farmers have also submitted
their representation in this regard. | would like to know
whether hon'ble Minister propose in increase the amount
of compensation.

[English]

SHRI S. JAIPAL REDDY : Sir, | am afraid that the
supplementary which the hon. Member has put is not
related to the main Question. No land has been acquired.
As and when the land is acquired, we shall make an effort
to provide adequate compensation.

[Translation]

SHRI SHAILENDRA KUMAR : Mr. Speaker, Sir,
through you, | would like to tell the hon'ble Minister
that a meeting of the representatives of Uttar Pradesh,
Haryana, Rajasthan and Delhi was convened under the
aegis of National capital Region Planning Board. But
the hon'ble Minister has not touched Rajasthan in his
original reply. So he may state as to by w‘hich time this
scheme would be implemented including in the state of
Rajasthan.
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12.00 hres.
[English]

SHRI S. JAIPAL REDDY : Sir, originally Rajasthan was
not included. At the moment this matter is under serious
consideration of the Planning Commission. If necessary, |
am sure the Planning Commission will bestow consideration
on the proposal to include some towns in Rajasthan.

MR. SPEAKER : Q.No.287. Shri Prabhunath Singh.
Commonwealith Games, 2010

*287. SHRI PRABHUNATH SINGH : Will the Minister
of URBAN DEVELOPMENT be pleased to state :

(a) the new Infrastructure projects launched/likely to
be launched by the Government for the forthcoming
Commonwealth Games, 2010; and

(b) the present status of the projects?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
S. JAIPAL REDDY) : (a) and (b) A Statement is laid on
the Table of the House.

Statement

(a) and (b) The Ministry of Youth Affairs & Sports
has reported that 18 venues have been identified for 15
approved and 3 proposed disciplines, for the Commonwealth
Games, 2010. Upgradation/construction work in connection
with the Gamas Is to be undertaken by the Sports Authority
of India, Govt. of NCT of Delhi, New Delhi Municipal Council
(NDMC). Delhi Development Authority (DDA), Delhi
Universiy and All India Tennis Association, for the venues
under their respective control.

The Govt. of NCT of Delhi has also prepared an Action
Plan for improvement and beautification of roads,
construction of flyovers, improvement of transport system,
setting up of hospital and health posts etc. with a total
estimated cost of Rs.1314.40 crore.

In addition to the above, DDA has been entrusted with
the responsibility for construction of a Games Village for
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the Commonwealth Games, 2010 at a site near the
National Highway 24, off the new Nizamuddin Bridge.

The above projects proposes for the Commonwealth
Games, 2010 are at various stages of preparation and
planning.

[English)]
MR. SPEAKER : The Question House is over.
[Translation]

SHRI PRABHUNATH SINGH : Mr. Speaker Sir, it
happens with me every time. ...(Interruptions)

[English]
MR. SPEAKER : Better luck next time.
[Translation]

MR. SPEAKER : Your reply has ailso gone on record.

WRITTEN ANSWERS TO QUESTIONS
[English]
Weather Forecasting

*288. SHRI SANAT KUMAR MANDAL :
SHRI JASHUBHAI DHANABHAI BARAD :

Will the Minister of SCIENCE AND TECHNOLOGY be
pleased to state :

(a) the progress made by the country to achieve
global standards in the fleld of weather forecasting; and

(b)  the assistance provided by the Government of
India to the Meteorological Department in achieving this
standard?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL

SIBAL) : (a) and (b) Countries which are at the forefront .

of weather forecasting have a dense network of observation
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system, high computing capacity and therefore are able to
run sophisticated numerical weather prediction models of
very high resolution. They have the capability of ingesting
non-conventional data from observational platforms like
satellites, Doppler Weather Radar, buoys, aircraft efc. which
are now available round the clock. Their facilities enable
them to effectively monitor high impact weather events
which occur in small space and time domains.

India Meteorological Department (IMD) has a mandate
to issue short-range forecasts (validity of 2-3 days) and
long range seasonal forecast. National Centre for Medium
Range Weather Forecasting (NCMRWF) has the mandate
for medium range (validity 4-10 days) forecasting. Many of
the Numerical Models such as the Limited Area Model
(LAM) and S5th Generation Meso Scale Model (MM5) are
being used for short range weather forecasts. IMD's long
range forecast is based on statistical model that uses a
number of global parameters called predictors which have
high correlation with monsoon rainfall. At present, IMD uses
8 to 10 parameter models for long range forecast. In view
of potential of numerical models, IMD has adopted an
experimental prediction system based on numerical
models. For this purpose, IMD under a collaborative
research programme with Indian Institute of Science,
Bangalore has adopted a numerical model developed at
the Experimental Climate Prediction Centre (ECPC),
Scripps Institute of Oceanography, USA.

The model resolution and the accuracy has limitation
vis-a-vis the more advanced countries because of the
inadequate infrastructure such as observational network,
computing capacity and human resources. upgradation of
observational network, enhancement of computing facility
for running high resolution numerical weather prediction
models and improvement of communication network are
required to meet the present requirements and to achieve
global standards in weather forecasting. Plan schemes
through annual budget and five year plans of IMD seek
to achieve the above objective. IMD has continuously
endeavored to keep pace with the modern advancements
with resources made available through the budget grants
of the Government under plan schemes. Government grant
for Plan Budget outiays to IMD for the 8th, Sth and 10th
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Five Year Plans were Rupees 130 crores, Rupees 254
crores and Rupees 309 crores respectively.

Upgradation of C-DOT

*289. SHRI SUGRIB SINGH :
SHRI KISHAN BHAI V. PATEL :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pieased to state :

(a) the total value of technology based products
manufactured by the Centre for Development of Telematics
(C-DoT) during each of the last three years;

(b) whether some manufacturing units are facing
closure;

(c) if so, the reasons therefor;

(d) whether lack of upgradation of C-DoT has
affected its role as a premier R&D Centre; and

(e) if so, the remedial steps taken to retain its
position?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) C-DOT does not manufacture
technology-based products on its own. C-DOT licenses its
technology to various manufacturers. As per the available
information, the value of C-DOT switching technology
based products manufactured in the country during last
three years is given below:

2002-03 Rs. 245 crores
2003-04 Rs. 147 crores
2004-05 Rs. 60 crores

(b) and (c) Indian manufacturers who were solely
manufacturing fixed line switching technology faced lack of
orders, as operators are moving from fixed line technologies
to mobile networks. '

(d) and (e) No, Sir. C-DOT has been upgrading its
technologies regularly. Role of C-DOT as premier R&D
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center will not be affected as it is revamping itself by
refocusing its activities to work on contemporary technologies
required in the changing telecom scenario. it has taken
various steps to develop state-of-art technologies such
as:

(i) Software intensive solutions like Network
Management System.

(i) Systems required for strategic sectors

(i) Operation Support and Intelligent Network
Systems

(v) Broadband Wireless Systems for rural
applications

(v) IP Based Next Generation Systems
(iv) Optical Fibre Systems for high speed backbone

Some of the above technologies are already being
deployed in the networks.

C-DOT is also working on strategic alliances with other
organizations to pool mutual strengths.

[Translation]
Diversion of Funds

*290. SHRI SUNIL KUMAR MAHATO :
SHR! BIR SINGH MAHATO :

Will the Minister of RURAL DEVELOPMENT be
pleased to state :

(a) whether the Government is aware that the funds
allocated for computerisation of land records have been
diverted by certain States to certain other works;

(b) if so, the amount of funds allocated for the
purpose during each of the last three years and current
year, State-wise;

(c) the names of the States which have diverted
the said funds indicating the amount that has been diverted
during the said period;

PHALGUNA 19, 1927 (Saka)

to Questions 42

(d) whether the Government has taken any action
in this regard;

(e) it so, the details thereof, and

(f) the success achieved by the Government as a
result thereof?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) No State/UT
Government is reported to have diverted the funds
allocated for computerisation of land records.

(b) A Statement showing funds released to State
Governments during the last three years and the current
year under the Scheme of computerisation of land records
is enclosed.

(c) to (f) Do not arise.

Statement
(Rs. in lakh)

Sl. Name of the Funds Released
No. State/U.T

2002-  2003- 2004- 2005-

03 04 05 06*
1 2 3 4 5 6
1. Andhra Pradesh 389.41 —_ 531.50 —
2. Assam —_ —_ — 542.50
3. Bihar —_ —_ 100.00 264.46
4. Guijarat 912.66 372.50 495.00 -
5. Haryana —_ - —_ 465.76
6. Himachal 46.70 81.40 438.00 224.00

Pradesh

7. Kamataka —_ 389.50 497.40 —_
8. Kerala 78.70 - — 305.90
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1 2 3 4 5 6
9. Madhya Pradesh — 542,50 286.30 388.00
10. Maharashtra —_ 826.54 296.00 787.60
11. Mizoram —_ 20.00 - 127.00
12. Nagaland 8.25 —_ 15.00 —
13. Orissa 658.28 277.00 230.00 599.40
14. Rajasthan — - — 980.20
15. Sikkim - 82.70 —_ —_
16. Tamil Nadu 347.15 406.50 605.20 -
17. Tripura - —-— 148.00 —
18. Uttar Pradesh  376.00 — —_ 711.99
19. West Bengal —_ —_ 355.00 870.20
20. Chhattisgarh 281.10 — 164.00 459.60
21. Jharkhand — 547.20 —_ —
22. Uttaranchal - - 400.60 268.20
23. Delhi 19.27 - - -
24, Pondicherry — 31.55 —_ -
Total 3117.52 3577.19 4562.00 6992.81

*(As on 28.2.06)
[English]
Vigilance and Monitoring Committees

*291. SHRI P.C THOMAS : Wili the Minister of RURAL
DEVELOPMENT be pleased to state :

(a) the details of rural developmental schemes
coming under the purview of Vigilance and Monitoring
Committees indicating the manner in which the proposals
are to be made, scrutinized an& approved.

(b) the performance of Vigilance and Monitoring
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Committees formed by the Government in various districts
and States during the Tenth Plan period;

(c) whether the Government intends to take
cognizance of reports made by such committees;

(d) if so, the details indicating the manner thereof;

(e) whether there is any scheme to monitor such
committees; and

(f) if so, the details thereof?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) (a) As per the
guidelines for Vigilance & Monitoring Committees (V&MCs)
at State and District level, the Committees at State level
supervise, exercise vigilance and monitor the implementation
of all programmes of the Ministry of Rural Development.
The District level Committees monitor all the Schemes of
the Ministry of Rural Development implemented in the
district and in particular closely watch the flow of funds
at various channels and monitor the works under different
schemes with special reference to Sampoorna Gramin
Rozgar Yojana (SGRY), Swarnjayanti Gram Swarozgar
Yojana (SGSY), Indira Awaas Yojana (IAY), Pradhan Mantri
Gram Sadak Yojana (PMGSY), DRDA Administration,
Watershed Development Programme under DPAP, DDP and
IWDP (Hariyali), Computerization of Land Records,
Accelerated Rural Water Supply Programme (ARWSP),
Swajaldhara, Rural Sanitation Programme, National Food
For Work Programme (NFFWP), National Rural Employment
Guarantee Programme (NREGP) and any other Scheme
of the Ministry. The Member Secretary of the District level
Vigilance & Monitoring Committee submits the details about
the implementation of various programmes to the District
Level Committee in prescribed formats.

(b) As per reports received from the State
Governments/District administration, during the year 2003
and 2004, the meetings of the State Level V&MCs were
held in 18 States and District level. V&MCs in 203 Districts
and after the reconstitution of these Committees in October,
2004, 17 States have organized meetings of the State level
V&MCs and 326 Districts have held meetings of District
level V&MCs, at least once, wherein various ' aspects
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relating to the implementation of Rural Development
Programmes at the State and District levels - were
discussed.

{c) to (f) The District Vigilance and Monitoring
committees may refer any matter for enquiry to the Deputy
Commissioner/Chief Executive Officer/Project Director or
suggest suitable action to be taken as per rules which shall
be acted upon within a period of 30 days. If such action
is not intimated within this time, the relevant programme
funds can be withheld. When any specific case of diversion
from/violation of, the guidelines is brought to the notice of
the Government of India, suitable action is taken in the
matter in consultation with the State Government. The
Government of India is repeatedly writing to the States/
District administrations and Chairmen of the District level
Vigilance Committees to hold meetings of the Committees
once in a quarter and send reports to the Government of
India regularly.

Achievements of CAPART

*292. SHRI D.V. SADANAND GOWDA : Will the
Minister of RURAL DEVELOPMENT be pleased to state

(a) the details of steps taken by the Councillor
Advancement of People's Action and Rural Technology
(CAPART) for improving the quality of life of rural people;
and

(b) the achievements made in this regard during the
Tenth Plan period, State-wise?

THE MINISTER OF RURAL DEVELOPMENT (DR.
RAGHUVANSH PRASAD SINGH) : (a) While the Ministry
of Rural Development engages itself in improving the
general quality of life of Rural Poor, the mandate of Council
for Advancement of People's Action and Rural Technology
(CAPART) is to encourage, promote and assist voldntary
action and inject new technological inputs in the
implementation of the rural development projects with
particular emphasis on people living Below Poverty Line
(BPL), SC, ST and other disadvantaged sections of the
society for improving the quality of life of rural people.
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CAPART provided funds to voluntary organizations
under the following schemes upto 1998-1999:-

(i) Central Rural Sanitation Programme (CRSP),

(i)  Accelerated Rural Water Supply Programme
(ARWSP),

(i) Advancement of Rural Technology Scheme
(ARTS),

(v) Public Cooperation (PC),

(v) Integrated Rural Development Programme
(IRDP),

(vi) Social Forestry (SF) and
(vii) Disability.

These schemes were revised and streamlined in 1999-
2000 into the following 5 schemes;—

(i) Public Cooperation (PC)

(i)  Advancement of Rural Technology Scheme
(ARTS),

(i)  Organisation of Beneficiaries (OB)
(iv) Watershed Development and
(v) Disability.

CAPART also supports NGOs for Gamshree Melas,
sponsors significant rural events, workshops and seminars.
In addition CAPART implements a Young Professionals
Scheme under which post graduates from various fields
relating to rural development are recruited from reputed
institutions for a period of 3 years. The main objective of
the scheme is to promote professionalism in the field of
rural development.

(b)  During the Tenth Plan period commencing from
2002-2003, CAPART has sanctioned 3458 projects
involving Rs.218.90 crores. The state-wise and year-
wise number of projects sanctioned and amount sanctioned
by CAPART during the Tenth Plan Period upto February,
2006 are given in the enclosed statement-l. The number
of beneficiaries covered under these projects is
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16.41 lakhs. CAPART has organized 109 Gramshree Melas recruitment of 443 Young Professionals (UPs) was done
during the above period. The state-wise number of melas during the period out of which 383 YPs were trained under
organized is given in the enclosed statement-ll. The CAPART.

Statement-|
(Amount Rs. in Crores)
Sl.  Name of the 2002-03 2003-04 2004-05 2005-06
No. State/UTs
No. of Amount No. of Amount No. of Amount No. of  Amount
projects sanctioned projects sanctioned projects sanctioned projects sanctioned
sanctioned sanctioned sanctioned sanctioned
1 2 3 4 5 6 7 8 9 10
1. Andhra Pradesh 112 8.64 103 8.08 91 6.60 77 4.78
2. Assam 17 0.47 24 0.58 18 1.01 10 0.37
3. Arunachal Pradesh 0 0 2 0.04 2 0.06 0 0
4. Bihar 134 10.20 187 14.19 11 1.75 15 0.61
5. Chhattisgarh 3 0.22 1 0.11 7 0.34 5 0.09
6. Chandigerh 1 2.34 4 0.24 0 0 0 0
7. Delhi 17 1.32 23 1.43 4 0.87 1 0.18
8. Gujarat 18 1.81 4 3.61 13 1.87 49 3.11
9. Haryana 82 5.17 60 5.16 30 1.23 51 2.99
10. Himachal Pradesh 20 1.24 27 2.43 33 2.07 9 0.84
11. Jammu and Kashmir 13 1.51 18 0.86 13 0.43 1 0.51
12. Jharkhand 16 0.76 18 2.53 1 0.01 2 0.06
13. Kamataka 44 1.57 82 4.07 86 249 57 2.65
14. Kerala 29 1.29 58 2.38 50 243 48 2.30
15. Madhya Pradesh 14 1.34 20 1.72 19 1.563 20 0.56
16. Maharashtra 31, 3.05 73 7.84 23 4.92 \11 0.28
17. Manipur 24 0.82 17 0.76 40 1.37 15 0.58
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1 2 3 4 5 6 7 8 9 10
18. Meghalaya 1 0.02 1 0.06 0 0 1 0.01
19. Mizoram 1 0.09 5 0.14 3 0.05 3 0.06
20. Nagaland 3 0.01 5 0.17 4 0.09 7 0.40
21. Orissa 59 2.31 55 3.75 30 1.39 45 1.79
22. Punjab 1 0.74 6 0.40 11 0.44 2 0.09
23. Rajasthan 33 2.49 50 4.85 27 0.73 35 1.29
24. Sikkim 0 0 1 0.01 0 0 0 0
25. Tamil Nadu 55 3.44 44 2.97 46 2.49 8 0.33
26. Tripura 6 0.09 4 0.10 2 0.1 3 0.05
27. Uttar Pradesh 33 5.46 263 14.14 32 1.99 40 1.57
28. Uttaranchal 25 1.68 41 3.19 12 1.18 7 0.36
29. West Bengal 58 3.55 60 4.68 35 2.24 26 1.09
30. Goa 1 0.006 0 0 0 0 0 0
31. Pondicherry 2 0.14 0 0 0 0 0 0
Total 961 61.77 1296 90.49 643 39.69 558 26.95
Statement-ll 1 2 3
State wise No. of Gram Shree Mela organized during 4. Bihar 7
the 10th Five Year Plan )
5. Chhattisgarh 2
Sl Name of State/UTs No. of Melas
6. Delhi -
No.
7. Goa 3
1 2 3
8. Himachal Pradesh 6
1. Andhra Pradesh 10 9. Haryana 4
2. Arunachal Pradesh —_ 10. Jharkhand 2
3. Assam 8 11. Jammu and Kashmir 6
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(a) whether the Government has received any

! 2 ° proposals from various States to provide basic facilities in
12. Kerala 6 slum areas of the country;
13. Karnataka 6 (b) if so, the details thereof, and
14. Madhya Pradesh 1 (c) the action taken thereon so far alongwith the
financial assistance proposed to be provided to each State
15. Maharashtra 9 for the purpose?
16. Manipur 1 THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) and
17. Mizoram 1 (b) After the launch of the Sub-Mission Basic Services to
the Urban Poor (BSUP) under the Jawaharlal Nehru
18. Meghalaya - National Urban Renewal Mission (JNNURM) and the
19. Nagaland 1 Integrated Housing & Slum Development Programme
(IHSDP) on 3rd December, 2005, Ministry of Urban
20. Orissa 7 Employment & Poverty Alleviation has received detailed
project reports (DPRs) from the following States:—
21. Punjab 3
Name of the State DPRs for cities/towns
22. Rajasthan 2 .
Andhra Pradesh 3 (under BSUP in
23. Tripura 1 Hyderabad-! to Xl
24. Tamil Nadu 2 Madhya Pradesh 4 (under BSUP in Bhopal)
25. Uttar Pradesh 7 West Bengal 57 (under IHSDP)
26. Uttaranchal 4 (c) The technical agencies are appraising DPRs
before they are considered by the Central Sanctioning &
27. West Bengal 1 Monitoring commititee under the BSUP and Central
. Sanctioning Committee under IHSDP. Project proposals,
28. Sikkim 2 complete in all respects, and fulfilling the basic formalities
29. Chandigarh 2 such as submitting City Development Plans (for BSUP
projects) and signing Memorandum of Agreement on
30. Lakshadweep - reforms (for BSUP & IHSDP projects) with Ministry of Urban
Development will be recommended to Ministry of Finance
31. Gujarat 5 for release of Central Assistance. The Central fund under
BSUP and IHSDP will be provided in the form of Additional
Total 109 Central Assistance.

Fast Track Courts

Basic Facilities In Stums

*294. SHRI NAVJOT SINGH SIDHU :
SHRI S.K. KHARVENTHAN :

*293. SHRI ANANDRAO VITHOBA ADSUL :
SHRI PRALHAD JOSHI :

Will the Minister of URBAN EMPLOYMENT AND Will the Minister of LAW AND JUSTICE be pleased
POVERTY ALLEVIATION be pleased to state : to state :
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(a) the number of Fast Track Courts functioning in
the country as on date, State-wise;

(b) the number of cases pending in these courts
at present;

(c) the role of Fast Track Courts in the speedy
disposal of cases;

(d) whether the Government proposes to set up
more Fast Track Courts in the country;

(e) it so, the details thereof, State-wise; and
(f) it not the reasons therefor?

THE MINISTER OF LAW AND JUSTICE (SHRI H.R.
BHARDWAJ) : (a) and (b) A statement is enclosed.

(c) Fast Track courts were set up for speeding
up quick disposal of long pending cases in sessions
courts. As per the information available with the
Department as on 28.2.2006, out of the 15.28 lakh
cases entrusted to FTCs, 8.3 lakh cases have been

disposed of.
(d) and (e) No, Sir. Does not arise.

) It is not proposed to set up any more fast track
courts at present at the sessions level.

Statement

Sl.  Name of States/ No. of FTCs Pendency
No. UTs. made functional in FTC
1 2 3 4

1. Andhra Pradesh 86 41006
2. Amunachal Pradesh 3 1301
3. Assam 20 1700
4, Bihar 150 40980

5. Chhattisgarh 31 9597

PHALGUNA 19, 1927 (Saka)
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1 2 3 4
6. Goa 5 1260
7. Gujarat 166 232225
8. Haryana 16 2051
9. Himachal Pradesh 9 975
10. Jammu and Kashmir 0
11. Jharkhand 89 18392
12. Karnataka 93 9748
13. Kerala 31 10703
14. Madhya Pradesh 66 18720
15. Maharashtra 187 135111
16. Manipur 2 366
17. Meghalaya 3 216
18. Mizoram 3 61
19. Nagaland 2 190
20. Orissa 41 8561
21. Punjab 18 3869
22. Rajasthan 83 21173
23. Sikkim 0
24. Tamil Nadu 49 26407
25. Tripura 3 18
26. Uttar Pradesh 242 86251
27. Uttaranchal 45 16577
28. West Bengal 119 10721

Total 1562 698179
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[Translation]
Mobilisation of Deposits

*295. SHRI MOHAN SINGH : Will the Minister of
FINANCE be pleased to state :

(a) whether the deposits in nationalised banks are
showing a downward trend during the last three years
owing to the surge in the deposit mobilisation activities by
the foreign/private banks;

(b) if so, the details of the comparative deposit
charts by all the nationalised banks and the foreign/private
banks during the above period, year wise,

(c) the steps taken by the Government to increase
deposits in nationalised banks;

(d) whether the Government has received any
complaints from the public sector banks against some of
the foreign/private banks for adopting unethical methods
of deposit mobilisation and recovery of dues; and

(e) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF STATE OF FINANCE (SHRI P.
CHIDAMBARAM) : (a) and (b) There has been no
downward trend in the deposits of Public Sector Banks
during the last three years as indicated in the table given
below:

(Rs. Crore)

March, 03 March, 04 March, 05

MARCH 10, 2006

Public Sector Banks

Total Deposits 1079394 1226838 1435853
Annual Absolute 110645 147444 209015
Increase

Annual Growth in% 1.4 13.7 17.0

to Questions 66

1 2 3 4
Private Sector Banks
Total Deposits 200253 262150 314762
Annual Absolute 37256 61897 52612
Increase
Annual Growth in% 229 309 20.1
Foreign Banks
Total Deposits 67937 78692 86505
Annual Absolute 5087 10755 7813
Increase
Annual Growth in% 8.1 15.8 9.9

(c) Deposit mobilisation is the responsibility of
individual banks. In terms of the Reserve Bank of India's
(RBI) .extant guidelines, banks may launch new domestic
deposit mobilization schemes with the approval of their
Board of Directors.

(d No, Sir.
(e) Does not arise.
[English]
;Aodemlutlon of Telephone Exchanges

*296. SHRI ADHALRAO PATIL SHIVAJIRAO : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state :

(a) whether the Government has formulated any
policy for modernisation of existing telephone exchanges
in the country;

(b) if so, the details thereof;

(¢) the details of telephone exchanges likely to be
modernised during the remaining period of Tenth Five Year
Plan, State-wise; and

(d) the expenditure likely to be incurred thereon?
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THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) and (b) Bharat Sanchar
Nigam Ltd. (BSNL) and Mahanagar Telephone Nigam Ltd.
(MTNL) are continuously modernizing the telephone
exchanges and the network. Replacement of abosolete,
worn out and life expired switching equipment is a
continuous process. All the new exchanges and associated
equipments are of latest state-of-art technology. List of
Prominent technologies of various manufacturers in use in
the telephone exchanges of BSNL and MTNL is given
below:—

Technologies in use for telephone exchanges in

BSNL & MTNL
S. Public Global System Wireless in
No. Switched for Mobile Local Loop
Telephone Communication (WLL) network
Network (GSM) network
(PSTN)
network
1. 0OCB-283 Ericsson Motorola
2. EWSD Motorola Fujitsu
3. 5-ESS Nokia HFCL-Huawei
4. AXE-10 ITI-Lucent LG
5. FETEX-150L  Siemens ITi-Lucent
6. NEAX-61E Nortel ITI-ZTE
7. C-DOT ITI-Alcatel ICOMM-ZTE
8. E-10B

(c) and (d) MTNL and BSNL has proposed to
incur Rs.61.8 crore and Rs.44.93 crore respectively
during 2006-07 to replace E-10B switching equipment
with New technology, fully Digital exchanges. State-
wise details of the switching capacity proposed to be
replaced during 2006-07 are given in the enclosed
statement.

PHALGUNA 19, 1927 (Saka)

Plans for MTNL & BSNL Replacement of E-10 B
Switches

MTNL

to Questions

Statement '

Sl.  Unit/Telecom

Capacity of E-10B switching

No. Circle equipment to be replaced
(in K lines)

1. Delhi 41.0

2. Mumbai 166.1

BSNL

Sl.  Unit/Telecom Capacity of E-10B switching

No. Circle equipment to be replaced
(In K lines)

1 2 3

1. Assam 6

2. Bihar 24

3. Chhattisgarh 6

4. Haryana 20

5. Jharkhand 2

6. Kerala 25

7. Madhya Pradesh 18

8. North East-l 8

9. North East-il 6

10. Orissa 2

11. Punjab 7

12. Tamil Nadu 13

13. Uttaranchal 6

14. Uttar Pradesh (E) 3




59 Written Answers -

1 2 3

15. Uttar Pradesh (W) 17

16. West Bengal 5

17. Kolkatta 1
Total 179

Bank Dacoities

*297. DR. K. DHANARAJU :
SHRI ALOK KUMAR MEHTA :

Will the Minister of FINANCE be pleased to state :

(a) whether the attention of the Government has
been drawn towards the cases of bank dacoities, missing
of jewellery from the bank lockers and other cases taking
place in various States during the last one year;

(b) if so, the details thereof, State-wise and bank-
wise;

(c) the action taken against the persons found guilty
in such cases in each State as on date;

(d) whether security personnel deputed in banks :

are not adequate;
(e) if so, the reasons therefor;

) the measures being taken by the Government
in regard to the foolproof security in banks; and

(g) the total loss suffered by banks as a result
thereof?

THE MINISTER OF FINANCE (SHRI P
CHIDAMBARAM) (a) and (b) The bank-wise and
State-wise details of the case of robberies/dacoities and
burglary (which includes incidents of removal of jewellery
from the bank lockers) etc. which were’ reported by
the banks to RBI during the year '2005 are given in the
Annex.

MARCH 10, 2006
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(c) Action against the bank officials involved in the
incidents is taken by each bank under its respective
Conduct Regulations. Police complaints are also filed by
the banks.

(d) and (e) Security arrangements at bank branches
are primarily the responsibility of each bank. The strength
of security personnel at each branch is dependent
on security threat perception depending on the prevailing
law and order situation, area specific issues, vulnerability
of the branch etc. RBI stipulates deployment of
armed police guards in so far as currency chest branches
are concerned. At other branches, ATMs etc., the
banks can devise their own arrangements with the approval
of their respective Boards. Indian Banks Association
(IBA) has reported that the security personnel deputed
in banks are adequate as per the risk perception of the
banks.

()  The security measures implemented by public
sector banks are reviewed in State level security committee
meetings convened periodically by RBI. The meetings are
required to be attended by the bankers and State Gowt.
officials including Senior Police officials. The Committee
takes stock of the security environment in the State
and requisite instructions are given to the banks. IBA has
issued detailed guidelines” in the form of a report called
‘Report of the working group to review security
arrangements in banks". The report provides measures for
assessing the risk faced by a branch and thereby
determining the number of security guards required for
guarding it. Banks have classified their branches depending
on the risk factors involved and posted armed guards and
installed anti-burglary/robbery devices etc. wherever
necessary. Apart from other security equipment, alarm
systems, Time lock devices and CC TV system have also
been provided towards secutity arrangements at the
branches.

(@) The details of loss suffered by banks as a result
of robbery/dacoities and burglaries are given in the
enclosed statement.
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Statement
(Amount in lakhs of Rs.)
State Name of the bank No. of Amount Amount Loss
incidents involved recovered suffered (4-5)
1 2 3 4 5 6
Assam State Bank of India 2 4.59 459
Andhra Pradesh State Bank of India 2 67.36 67.36
Andhra Bank 1 2.00 2.00 0.00
Bihar Allahabad Bank 5 7.83 7.83
Punjab National Bank 7 21.13 21.13
Indian Bank 1 0.11 0.11
Indian Overseas Bank 1 23.45 5.02 18.43
Central Bank of India 4 17.24 1.80 15.44
United Bank of India 1 32.50 32.50
United Bank of India 4 21.84 13.63 8.31
UCO Bank 2 3.51 3.51
State Bank of India 2 1.40 1.40
Chhattisgarh State Bank of India 1 0.00
Delhi Canara Bank 1 5.27 5.27
Guijarat Bank of Baroda 2 8.00 8.00
Central Bank of India 1 0.70 0.70 0.00
UCO Bank 1 1.00 1.00
State Bank of Saurashtra 2 13.00 13.00
Haryana Allahabad Bank 1 5.30 5.30
Bank of Baroda 1 2.34 2.34
Canara Bank 1 0.65 0.65




63 Written Answers - MARCH 10, 2006 to Questions 64
1 2 4 5 6
Central Bank of India 3.18 242 0.76
Corporation Bank 15.00 15.00
Oriental Bank of Commerce 0.63 0.63
Punjab National Bank 33.18 33.18
Union Bank of India 0.51 0.00 0.51
State Bank of Patiala 2.39 1.80 0.59
State Bank of India 3.78 3.78
Jammu and Kashmir The Jammu & Kashmir Bank Ltd. 29.45 29.45
Jharkhand Bank of India 7.33 7.33
Central Bank of India 29.19 29.19
Allahabad Bank 2.00
United Bank of India 2.00 4.00 5.03
Union Bank of India 9.03 0.21
Indian Overseas Bank 0.21 5.02 18.43
State Bank of India 23.45 8.00
Madhya Pradesh Centrai Bank of India 8.00 3.00
Allahabad Bank 3.00 0.00
Union Bank of India 1.10 1.10
State Bank of Indore 6.00 6.00
State Bank of India 1.93 1.93
Karnataka State Bank of Hyderabad 2.00 2.00
Citi Bank 90.00 80.00 0.00
Maharashtra Bank of Maharashtra 15.34 15.34
Bank of Baroda 1.00 1.00
Corporation Bank 16.97 16.97
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1 2 4 5 6
Syndicate Bank 7.39 7.39
UCO Bank 5.39 5.39
The Catholic Syriana Bank Ltd. 20.82 20.82
The South Indian Bank Ltd. 5.00 5.00
Meghalaya Bank of India 10.00 10.00
Nagaland UCO Bank 7.30 7.30
Orissa Indian Overseas Bank 17.73 12.88 4.85
Andhra Bank 19.61 19.61
Union Bank of india 1.67 1.67
United Bank of India 3.32 3.32
State Bank of India 0.18 0.02 0.16
Punjab State Bank of Patiala 2.39 2.39
Punjab National Bank 8.47 8.47
Punjab & Sind Bank 0.0 0.90
UCO Bank 63.00 61.00 2.00
Althabad Bank 4.00 4.00
Rajasthan Bank of Baroda 3.00 3.00
State Bank of Bikaner & Jaipur 22.00 22.00
Punjab & Sind Bank 0.00 0.00 0.00
Punjab National Bank 29.18 3.00 26.18
Oriental Bank of Commerce 0.00 0.00 0.00
Tamil Nadu State Bank of India 10.00 0.00 10.00
Uttar Pradesh Allahabad Bank 14.00 14.00
Bank of Baroda 5.50 5.50
Bank of India 5.92 5.92
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1 2 3 4 5 8
Central Bank of India 1 2148 77 0.00 21.43
Oriental Bank of Commerce 2 338 0.00 3.38
Punjab National Bank 2 1691 0.00 16.91
Union Bank of India 2 20.98 0.00 20.98
Uttaranchal Allahabad Bank 1 2.00 0.00 2.00
Bank of Baroda 1 .41 238 003
UCO Bank 1 000 . 0.00 0.00
West Bénpal Allahabad Bank 1 3.80 0.00 3.80
Bank of India 2 1.7 0.00 ° 197
indian Overseas Bank 2 0.00 0.00 0.00
UCO Bank 2 1.28 1.28 0.00
Union Bank of india 1 0.00 0.60 0.00
State Bank of India 2 6.78 6.78
Punjab National Bank 1 2.00 2.00
HDFC Bank Ltd. 1 99.00 99.00 0.00
Total 145 99260 30585 68675
Bl # Insurance and Banking Ssctors in gahgfngf:‘ontfofgver india's domestic ‘savings;
*298."SHRI -K.P. VEERENDRA KUMAR : (8) 1t 'sd, the detalls ‘thereot; and

SHRIMAT!I ARCHANA NAYAK :
() - the steps Laken:40 save the domestic banking

Will the Minister of FINANCE be pleased to state : and insurance sectors?
(a) whether foreign direct investment has beneficial THE MINISTER OF FINANCE (SHRI P.
effects on insurince: shd: lisnking sBotars in India; CHIDAMBARAM) : ‘t#) tb ‘{€) ¥és, Sir. Foreign Direct

investment (FDI) has helped the banking sector in
achieving greater financial stabllitg}, better capitalization,
wider diversification, improved corporate governance and
. managing uncertainty & controlling risks. FOI has brought
4d)  whethex the foreign invastors are interested only additional capital besides other beneficial effects for the

(b) if 80, the details thereof;

() # not, the reasons therefor:



69 Wikian Answers

insurance sector in the shaps of increased Coversye; new
products, awareness and knpvwcmont in services to
consumers.

(d). No, Sir.
(e) Does not _ariee.

(t) Al the banking and insurance companies
are roguiated, by Rgserve, Gank of, idin, (RBY, and
ingurance_ Reguiatory and, Qeveicpment Authorty (IROA)
respectively under various banking and insurance laws and
regulations. S

[Transiation]

‘Community. infermatien_Gentres

*209. PROF. MAHADEORAO SHIWANKAR :
SHRI ASHOK KUMAR, FAWAT :

Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state :

(a) .. whether the Government has introduced
Community Information Centres (CIC) for common people
in the rural areas of each State;

(b) It so, the details so such Centres set up so far,
State-wise,

(c) It not, whether any target has been fixed for
Implementing the said acheme;::

d whethar efforts are bolng made to comloto
the works for prowding the bonoﬂto of Communpcatlon
and Information Tochnology to tho pooplo through CIC;

and
(e) It so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS - AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) to (c) No, Sir. Dopartmont
of Information Technology (DIT) has implemented a scheme
for setting up of 487 Community Information Centres (GICs)
at block level in the 8 North Eastern States in August 2002.
113 CICs at block level are operational in Jammu &

PHALGUNA 18, 1827 (Seke)
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Kashmir. A project on setting up of 71 CICs in Government
schools of Andaman & Nicobar and Lakshadweep Islands
has been approved.

Cle ut up - Arunachal Pradesh (56, Assam (219),
Manbur (33) Meghalaya (32), Mizoram (26), Nagaland
(52), Tripura (29), Sikkim (40), Jammu & Kashmir (113) and
Andaman & Nicobar lslands (2).

The government has prepared a draft framework to
create an ¢nabling environment with policy interventions
and findnclal support, so that roll out of Internet enabled
Common Setvice Centres (CSCs), espaecially in rural areas
of the country can take place at a faster pace. The
governmen{ has also prepared a scheme for establishment
of 100,000 CSCs for service delivery in rural areas. No
sboclﬂc' time frame has been fixed for setting up these
CSCs.

(d). .and. (@)  Significant efforts have been made to
provide benefits of Communication and Information
Techndiogy: to the local community. Basic services provided
by CICs include Internet Access, E-malil, Printing, Data
Entry, word Pr‘écesslng and Tralning for the local populace
on fungamontals of computers. In addition, several cltlzon-
centric or Government to Citizen (G2C) services are
delivered, fram the CICs. Serviceg offered are in the five
main categories viz. IT Education and Training, E-mall and
Internet access, Information Dissemination, Citizen Centric
applications, and Entertainment & News.

[English]
Delay In Investigation By SFIO

*300. SHRIMATI JAYAPRADA : WIll the Minister of
COMPANY AFFAIRS be pleased to state :

(a) . . ‘whather the time taken between detection and
prosecution of the cases processed by Serious Fraud
Investigation Office is abnormally long;

(b) ¥ .eo, the speclific reasons for the delay; and

(c) . - the-remedial steps the Government proposes to
take to ensure early completion of investigation of those
cases?
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THE MINISTER OF COMPANY AFFAIRS (SHRI PREM
CHAND GUPTA) : (a) No Sir.

(b) Does not arise.

(c) The SFIO is already vigorously pursuing
the Investigation of the cases assigned to it within the
specified time limit and prosecution cases are being
filed immediately after the instructions are issued by the
Ministry.

integrated Development of Small and
Medium Towns

*301. SHRI JUAL ORAM : Will the Minister of URBAN
DEVELOPMENT be pleased to state :

(a) the number of small and medium towns brought
under the integrated development of small and medium
town schemes as on March 31, 2005, State-wise;

(b) the new towns in various States Proposed
to be brought under the scheme in 2005-2006 and
2006-07;

(c) the amount allocated/earmarked therefor;

(d) whether the Government has undertaken any
evaluation of the operation of the schemes; and

(e) if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI
S. JAIPAL REDDY) : (a) As on March 31, 2005 1854 small
and medium towns have been brought under the Integrated
Development of Small & Medium Towns (IDSMT). State-
wise list is enclosed as statement.

(b) New projects to be taken up in small and
medium town in future shall be covered under the recently
launched new scheme called Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSSMT). Projects already undertaken under IDSMT
scheme shall, however, be completed, for which Rs.100
crore and Rs.110 crore have been allocated in 2005-06
and 2006-07 respectively.

MARCH 10, 2008
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() The allocations for Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) including Urban
Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT) and Integrated Housing and Slum
Development Programme (IHSDP) for 2005-06 and 2006-
07 are Rs.834 crore and Rs.4595.93 crore respectively
(excluding provision for Union Territories).

(d) and (e) The above scheme has been launched on
December 3, 2005. Therefore, question of evaluation of the
scheme does not arise at this stage.

Statement

State-wise Number of Towns Covered under IDSMT
Scheme since 1979-80 upto 31st March, 2005.

Sl. State Towns Covered
No.

1 2 3
1. Andhra Pradesh 131
2. Amachal Pradesh 16
3. Assam 56
4. Bihar 51
5. Chhattisgarh 39
6. Goa 9
7. Guijarat 115
8. Haryana 35
9. Himachal Pradesh 24
10. Jammu and Kashmir 23
11. Jharkhand 13
12. Kamataka 169
13. Kerala 58
14. Madhya Pradesh 146
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1 2 3 1 2 3
15. Maharashtra 178 32. Lakshadweep 1
16. Manipur 22 33. Pondicherry 8
17. Meghalaya 8 Grand Total 1854
18. Mizoram 13 [Translation]
19. Nagaland 10 Manipulation in Accounts
20. Orissa 67 2164. SHRI RAGHUVEER SINGH KOSHAL : Will the
Minister of FINANCE be pleased to state :
21. Punjab 38 (a) whether some cases of manipulation in the
accounts of customers in the branches of nationalized and
22. Rajasthan 78 )
other banks by the officials and employees of banks have
23. Sikkim 10 come to light during the last three years;
i ils of -
24. Tamil Nadu 172 (b) if so, the details of such cases, bank-wise and
year-wise;
25. Tripura 18 (c) whether the Government has taken effective
steps to check the decline in the quality of bank services;
26. Uttaranchal 15
and
27. Uttar Pradesh 208 (d) if so, the details thereof?
28. West Bengal 121 THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and (b)
29. Daman and Nicobar Islands 1 RBI has reported that the number of cases and amount
‘ involved in actual/suspected cases of frauds in deposit
30. Dadra and Nagar Haveli 2 accounts wherein the staff of the banks were involved
) during the calendar years 2003, 2004 and 2005 are as
31. Daman and Diu 1
under:
Banks Year 2003 Year 2004 Year 2005
Number Amt. (in lacs) Number Amt. (in lacs) Number Amt. (in lacs)
Public Sector Banks 105 1062.76 102 1160.56 88 895.09
Private Banks 19 380.88 10 136.24 10 149.96
Foreign Banks 3 10.96 3 12.55 - —_
Total 127 1454.60 116 1309.35 98 1045.05
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The Bank-wise details are given in the enclosed on Procedure and Performance Audit on Public Services
statement. and - notification ' of - the  revised: Banldng Ombudsmen

(0) and (d) RB! has been taking various pro-active Scheran 2008 “with effect from “Jantmry: 1, 2008  with
measures to improve the quality of Customer Service in enlarged scope to include customer compiaints in several
banks which include, inter-alia, Setting up of the Committee  new areas.

Stntcmom

Year-mse/Bank-wIse Details on Manlpulation of Accounts in . Mﬁa §ecior Benke/Private. Bector Banks/
Fomgn Banks for the last three Yeary. (2003, 2004, & 2005)

Public SQctor‘ Banks
K ; ' A by .

(Rs. in Lakhe)

Sl Name of the'Bahk - 2003 . ..3004 ... 2005
NO. » . PRI NN N | .. . L K

h!o. of cases  Amount NQ.‘_of cases = Ampunt, No. of cases, Amount

‘;'w,., U prp W SN e AR SLLALE - : * B ‘ o
1 R é Ty g ' s et -'Aa RS s v4 5 6 7 8
1. Allahabad Bank 1 2861 3. .. 18.87 4 33.78
2. Andhra Bank 4 12.16 4 2223 4 8.07
3. Bank of Baroda’ i 44,18 5 23.78 2 17.02:
4. Bank of India - - 3 , 559 6 17.74
5 ?an_’( _&fﬂ%angrashtra - s - 1 12.60
6. Canara Bank 3 5.56 .3 L7383 9 $8.69
7. Gentral Bank of India 9 181.56 i 49.14 7 167.77
' “% YRR N i . (IR R
8. Comoration Bank 2 6.21 —_— -— 3 1483
9. Dena Bank 1 1.78 - - - —
10. Indian Bank 7 46.60 ;0@ MRTE 1Y, EETETUE: IR 1746
11, Yhen, Qyerseps, Bark - @75 7T gew s 133
12, Oriental Bank of Commerce = 2 7.75 ¥ 30.46 2 51.15
o e .'\, L . R

13. Pynjah:&- Siod- Bank- 2 o 12,45 2 L1398 e @ 39.80

14, _ Punjsb National Bank 17 717148 13, 3732 8 183.69
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..ﬂ-h’ﬂr

1 2 3 5 6 7 8
15. Syndicate Bank 3 5.87 1 1.36 2 5.56
18. 'UCO Bank 3 14.19 7 58.00 3 50.83
17.  Union Bank of India 2 10.54 7 117.22 1 45.65
18. United Bank of India 2 33.72 4 21.22 1 2.95
19. Vijaya Bank 3 28.20 2 8.51 2 10.63
20. State Bank of India ' 23 237.59 21 283.26 15 118.09
21. State Bank of Bikanel & Jalpur 5 165.93 2 21.76 - -
22. State Bank of HyderiBdd ' 4 23.16 2 6.05 1 2.03
23. State Bank of Indord 1 6.99 1 5.81 - -
24. State Bank of Patiala 1 1.79 - - 2 5.80
25. State Bank of Mysore 4 43.64 — - — -
26. State Bank of Saurashira - — - —_ -
27. State Bank of Travaihcore' ™ 2 3.13 - — 3 1.19
28. IDBI Ltd. - - - — 2 6.74
Total o 105 1062.76 102 118056 88 895.09
Private Sector Banks
(Amount Rs. in Lakhs)
Sl. Name of the Bank o 2003 2004 2005
No.
No. of cases Amount  No. of cases Amount  No. of cases Amount
1 2 3 4 5 6 7 8
1. Bank of Punjab 2 19.85 - - - -
2. Bank of Rajasthan 3 24.48 - - - -
3. HDFC . 3 10.34 - - - -

4.  Indus Ind Bank RN 2 438 - 1 13.50
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1 2 3 4 5 6 7 8
5. ING Vyasa 2 58.02 1 2.45 2 68.65
6. Tamil Nadu Mercantile Bank 2 262.95 2 80.54 - -
7. Kamataka Bank 1 1.58 1 3.16 - -
8. Q1B 1 4.75 — —_ _ —
9. Lakshmi Vilas Bank 1 1.02 - - — -
10. ICICI Bank 1 1.00 _— -—_ 1 10.40
11. Bharat Overseas Bank —_ - —_ - 1 1.14
12. Karur Vyasa Bank —_ - - —_ 2 11.49
13. Federal Bank 1 2.55 3 33.22 2 36.93
14. Jammu and Kashmir Bank _— -_ 2 15.12 1 7.85
15. UTI Bank — —_— 1 1.7 —_— —_

Total 19 380.88 10 136.24 10 149.96
Foreign Banks

(Amount Rs. in Lakhs)
Si.  Name of the Bank 2003 2004 2005
No.
No. of cases = Amount No. of cases Amount  No. of cases Amount

1 2 3 4 5 6 7 8
1. Standard Chartered Bank 2 9.42 3 12.55 _ -
2.  Hongkong & Shanghai Bank 1 1.54 - - - -

Total 3 10.96 3 12.55 - -

of FINANCE be pleased to state :

Stamp Duty for Farmers

2165. SHRI AVINASH RAI KHANNA : Will the Minister

(@) whether the State Government of Punjab have

enacted any law to recover stamp duty from the farmers
who have been issued credit cards;

(b) if so, whether the Government of Punjab have
initiated action to recover stamp duty from the farmers;

and
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(¢) If so, the steps being taken by the Union
Government to stop the same?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI S.S. PALANIMANICKAM) : (a) to (c) The
information Is being collected and will be laid on the Table
of the House.

[English]
New Bio-Tech Parks

2166. SHRI E.G. SUGAVANAM : Will the Minister of
SCIENCE AND TECHNOLOGY be pleaséd to state :

fa) whather the Government has set up/proposes
to set up new bio-technology parks in various parts of the
country;

(b) it so, the detalls thereof, State-wise; and

(c) the amount allocated and the areas identlified
for the same, State-wise?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL
SIBAL) : (a) and (b) Sir, the Department of Blotechnology
provides need based technical as well as financial
assistance to States for setting up of Biotechnology
Incubators, Pilot level facilities and Biotech Parks in the
country and at present no proposals are pending before
the Government for consideration to set up new

biotechnology parks.

(¢) A consolidated amount of Rs.1500.00 lakhs are
allocated during the financial year 2006-07 for setting up
of Biotechnology Incubators, Pilot level facilities and
Biotech Parks in the areas as identified by the States.

Desalination Plants

2167. PRCF. M. RAMADASS : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) the progress made so far in installing desalination
plants all along the corcmandel coast;
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(b) whether the Government proposes to install any
desalination plants in the country including one at Karalkal
of the Union Territory of Pondicherry; and

(c) | so, the details thereof, State-wise and Union-
Territory-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a)
Rural drinking Water is a State subject. Department of
Drinking Water Supply in the Ministry of Rural Development
provides technical and financial assistance to States
through the Centrally Sponsored Programme called
Accelerated Rural water Supply Programme (ARWSP) for
providing safe drinking water in the rural areas. in the rural
sector, full powers have been delegated to the State
Governments for sanctioning and implementing projects for
tackling water quality problems, including salinity, for which
15% of annual ARWSP funds released to States, are
spacifically earmarked. In February 2006, this has been
revised and it has now been decided to retain upto 20%
of ARWSP funds at the Centre for tackling water quality
problems, including salinty. These funds will be released
to projects approved by the State Governments for tackling
water quality problems, including salinity. No proposal has
been received from States including Karalkal, UT of
Pondicherry.

Urban Water Supply and Sanitation, including water
supply through desalination is a State subject and it is the
responsibility of the State/Union Territory (UT)/ Urban Local
Bodies (ULBs) to plan, design, execute, operate and
maintain water supply and sanitation project with State Plan
funds. It is, therefore, the prerogative of the State/ UT
Government whether to install Desalination plants along
Coromande! coast including one at Karalkal, Pondicherry,
if need be.

Pursuant to the announcement made by the Hon'ble
Finance Minister during the budget speech of the year
2004-05, proposals ware requested from various States by
the Ministry of Urban Development for setting up of
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Desalination plants in the urban areas along Coromandel
coast. The proposals received from various States and their
status is given in enclosed statement. The Planning
Commission opines that the aforesaid scheme can be
considered under the new scheme of Urban Infrastructure
Development Scheme for Small and Medium Towns
(UIDSSMT)/ Jawaharial Nehru National Urban Renewal
Mission (JNNURM).

Government of Tamil Nadu/ Chennai Metropolitan
Water Supply & Sewerage Board (CMWSSB) have entered
into a Bulk Water Purchase Agreement with M/s IVCRL
in association with M/s BEFESA Construction Y Technologia
Ambiental, Spain for setting up of a 100 ML Desalination
Plant at Minjur near Chennai on Design, Build, Own,
Operate and Transfer (DBOOT) basis. Environmental
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clearance from Ministry of Environment & Forests is
awaited. In regard to laying of pipeline from the proposed
desalination plant, Chennai Metro Water Supply and
Sewerage Board has called for tenders for 1100 mm dia
D! pipe (K9) for a length of 25 km.

(b) and (c) Under JNNURM and UIDSSMT programmes
launched in December 2005, State/UT Governments can
propose/install Desalination Plants and to avail Central
assistance, the guidelines envisage setting up of such
schemes within 20 kms from sea shore and other urban
areas predominantly facing water scarcity due to brackish
water and non-availability of surface source. So far, the
Ministry of Urban Development has not received any
proposal from Government of Pondicherry for setting up
of Desalination Plant at Karaikal.

Statement
Central Public Health & Environmental Engineering Organization, CPHEEO, Ministry of Urban Development

Desalination based Water Supply Schemes approved by Ministry of Urban Development in Coromandel Coast

Name of the  Population Capacity Date of Estimate cost Funds Period of Remarks
State/Town in Million Technical (Rs. lakh) released Implemen-
litres per approval As As (Rs. lakh) tation
day by proposed proposed
CPHEEO) by State by
Govern- CPHEEO
ment
1 2 3 4 5 6 7 8 9
Tamil Nadu
Ramanathapuram 52879 2.50 29/1/2006 2009 1741° Nil 2 years Scheme returned to
Keelakarai 29928 State for posing
under UIDSSMT/
JNNURM
Andhra Pradesh
Bheemunipatnam 42054 286 1165 635* -do-
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1 2 3 4 6 7 8 9

Bapatla 68103 2.00 1150 NA Scheme returned to
the State Gowvt. as
per capita supply is
more than 70 lpcd

Chirlala 53455 2.00 1123 NA -do-

Orissa

Gopalpur 5403 0.50 31/1/2006 483 4614# 115.41 2 years Financial sanction
issued on 23/2/05
under AUWSP

Pondicherry

Muthialpet, 40000 4.00 28/1/2005 1350 1074* Nit 2 years Scheme returned to

Pondicherry State Gowt. for posing

under UIDSSMT/
JNNURM

NA - Not Approved

AUWSP - Accelerated Urban Water Supply Programme

* Financial sanction could not be Issued for want of decision regarding financing of the scheme

# Gopalpur Town had a population less than 20,000, therefore, considered under AUWSP scheme and funds released. But the State

has requested for 100% financing.

[Translation)]
New Mode of Transport

2168. SHRI CHANDRAKANT KHAIRE : WIill the
Minister of URBAN DEVELOPMENT be pleased to
state :

(a) whether the Government are likely to build-up
another mode of transport in additions to metro rail to
improve the traffic flow during the Commonwealth games;

(b) It so, the details thereof,

(c) whether any plan is under consideration to run
mono rall in Delhi;

(d) if so, whether it would cover the whole of N.C.R.;
and

(e) if so, the details in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (¢)
Government of National Captital Territory of Delhi (GNCTD).
has planned a public transport network which includes
about 115 km of metro, 294 km corridor of high capacity
bus system, about 74 km of elevated light rail transit system
and 48 km of elevated mono rail. This is proposed to be
implemented in three phases over the next 15 years.

(d) No, Sir.
() Does not arise.
[English]
Banking Reforme

2169. SHRI JASHUBHAI DHANABHAI BARAD : Will
the Minister of FINANCE be pleased to state :
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(a) whether the Government is shortly going to
unveil the new road map for banking reforms;

(b) it so, whether this policy is also going to address
the issues of the cooperative banking sector;

(c) whether the Government is considering to set
up a separate regulator for cooperative banks; and

(d) if so, the time by which it is likely to be set up
and the extent to which it would helpful to cooperative
banks?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) To improve
the health of the banking sector in India in general and
that of Public Sector Banks in particular and also to bring
them at par with the international standards, the Reserve
Bank of India has prescribed measures for strengthening
of prudential supervision coupled with wide ranging steps
undertaken by the Government. However, there is no
proposal to unveill a new road map for banking reforms,
for the present.

(b) to (d) The Task Force under Prof. Vaidynathan in
its report submitted to the Government in February, 2005
suggested, inter-alia, provision of financial assistance to the
rural cooperative credit institutions subject to introduction
of certain legal and institutional reforms in the cooperative
sector. Government of India has approved a package for
revival of short term rural cooperative credit structure and
communicated it to all State Governments. The package
also requires State Governments to take measures for
enabling RBl to exercise its regulatory powers over
cooperative banks, more effectively.

[Translation]
Priority to Proposals of MPe

2170. SHRI GANESH SINGH : Will the Minister of
RURAL DEVELOPMENT be pleased to state :

(a) whether the Government is contemplating on
any concrete policy to give priority to proposals of the
Members of Parliament {MPs) in‘various rural development
schemes,
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(b) if so, the details thereof;

(c) whether the Government is aware that no
priority is being given to them at present; and

(d) if so, the action proposed to be taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL) : (a) and (b) The proposals received
from the Hon'ble Members of Parliament are given due
priority as per the existing guidelines. Such proposals are
examined with reference to the guidelines of the respective
scheme/programme. The proposals of the Annual Plan of
the District Rural Development Agency/Zilla Panchayat are
also finalized in consultation with the Hon'ble Members of
Parliament.

(c) and (d) The Ministry of Rural Development has not
received any report from the State Governments stating
that no priority is being given to Members of Parliament
in respect of the proposals submitted by them.

Registration of New Companies

2171. SHRI BAPU HARI CHAURE :
SHRI SANJAY DHOTRE :

Will the Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether the Government has formulated any
scheme for online registration of new companies;

(b) it so, the details thereof, and

(c) the details of other services provided to the
companies on line?

THE MINISTER OF COMPANY AFFAIRS (SHRI PREM
CHAND GUPTA) : (a) Yes, Sir.

(b) The Ministry of Company Affairs (MCA) is in the
process of implementing an e-Governance programme
called 'MCA21 e-Governance Project’. The Project aims at
transforming MCA into a paperiess, modern, service-
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oriented, quality conscious and customer centric
organization. It envisages registration of new companies on
line through Internet. The Project has been rolled out at
Registrar of Companies, Coimbatore or 18th February,
2006 as the first pilot and is scheduled to be implemented
at all other locations in a phased manner by the end of
April, 2006.

(c) After implementation, other services provided
online through Internet are filing of annual returns and
balance sheets, filing of event based documents and
viewing of documents etc. to existing as well as new
companies.

[English]
Release of Postal Stamp

2172. SHRI DHANUSKODI R. ATHITHAN : Will the
Minister of COMMUNICATIONS AND INFORMATION
TECHNOLOGY be pleased to state :

(a)  whether the Government has decided to release
some postal stamps in the memory of great personalities
particularly Gur-da-Gaddi;

(b) if so, the details thereof, personality wise; and

(c) the time by which these postal stamps are likely
to be released?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) Yes, Sir. Postal stamps in
memory of great personalities are being released every
year, on the basis of proposals received. However, no
proposal has been received by the Department for a stamp
on Gur-da-Gaddi so far.

(b) and (c) Stamps to be released .on personalities
during 2006 and time by which these stamps are likely to
be released is given below.—

Sl Names Proposed release
No. schedule
1 2 3

1. Panna Lal Barupal April, 2006
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1 2 3

2. Pankaj Mallick May, 2006
3. Lala Deen Dayal 05-07-2006
4.108. Legendary Fiimmakers December, 2006

L.V. Prasad (Telgu)
Pramatheshu Baru (Assamese)
Mehboob Khan (Hindi)

Bimal Roy (Hindi)

[Translation]
Complaints Received in DOT

2173. SHRI KULDEEP BISHNOI : Will the Minister
of COMMUNICATIONS AND INFORMATION TECHNOLOGY
be pieased to state :

(a) the number of complaints received by the
Government in regard to irregularities and corruption
pertaining to telecommunications from ali over the country
during the last three years and the number out of them
disposed of so far, till date;

(b) the steps taken by the Government for early
disposal of all the pending complaints;

(c) whether there is no any Chief Vigilance Officer
in the Department of Telecommunications; and

(d) if so, the reasons therefor and the time by which
the Chief Vigilance Officer is likely to be appointed?

THE MINISTER OF STATE IN THE MINISTRY OF
COMMUNICATIONS AND INFORMATION TECHNOLOGY
(DR. SHAKEEL AHMAD) : (a) As on 01-01-2003 a total
number of 1760 complaints in regard to irregularities and
corruption pertaining to telecommunications were under
investigation. Thereafter, 13466 such complaints were
received during the last three ysars from afi over the
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country. Out of them, 14583 complaints have been
disposed of during the last three years.

(b) As and when complaints/cases of irregularities
and corruption are received, the same are investigated by
the Departmental Vigilance Machinery and necessary
disciplinary action as per rules is taken in cases where
the charges are established. Also, help of specialized
investigating agencies like Police and CBlI is taken in cases
where deemed fit and action initiated/taken against the
delinguent officers/officials.

(c) and (d) There is a post of Senior Deputy Director
General (Vigilance) in the Department of Telecommunica-
tions, which is currently vacant, consequent upon the
appointment of the previous incumbent as a Board Director
in the Bharat Sanchar Nigam Limited. Efforts are underway,
in consuiltation with the Central Vigilance Commission, to
fill up the post shortly.

[English]
Regularisation of Unauthorised Colonies

2174. SHRI RAGHUNATH JHA : Will the Minister of
URBAN DEVELOPMENT be pleased to state :

(a) whether the Government have decided to
regularize 1,500 unauthorized colonies in Delhi;

(b) if so, the details thereof, and

(c) the details of terms and conditions for
regularization together with the details of the charges
proposed to be imposed for regularization of unauthorized
colonies, colony-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
URBAN DEVELOPMENT (SHRI AJAY MAKEN) : (a) to (c)
The Union Government had initially finalized guidelines for
regularization of unauthorized colonies in February 2001.
These guidelines were subsequently revised in February
2004. The guidelines provide the policy/framework for
regularization including the cut off date, eligibility criteria
for regularization, the applicability of development control
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norms etc. Government of NCT of Delhi (GNCTD) has
requested for further revision of certain provisions of the
guidelines such as land cost and development charges etc.
No decision has been taken in the matter.

Meanwhile, GNCTD has reported that in October, 2004
it had invited applications from Residents Welfare
Associations/Societies of unauthorized colonies existing as
on 31.3.2002. GNCTD received 1432 applications and has
taken up verifications of the same.

[Translation]
Agreement between India and South Korea

2175. SHRI KAILASH MEGHWAL : Will the Minister
of SCIENCE AND TECHNOLOGY be pleased to state :

(a) whether any agreement has been signed
between India and South Korea for extending cooperation
in the area of Science and Technology;

(b) if so, the details thereof;

(c) the benefit likely to accrue to India after signing
of the agreement?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL
SIBAL) : (a) Yes Sir. An Agreement for cooperation
in the fields of science and technology was signed
during the State Visit of Hon'ble President of India to
Republic of Korea (ROK) in Seoul on February 7, 2006.
This was in supersession to the S&T agreement
signed in Seoul in 1976. This Agreement envisages to
increase the competitiveness of India and the Republic of
Korea.

(b) Salient features of the Agreement are:

1. Designation of the Department of Science and
Technology and the ROK Ministry of Science &
Technology as the competent authorities
responsible for the implementation of this
Agreement.
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2. A Joint Committee will be established for
identification of areas of cooperation. This
Committes will also review the progress.
Cooperation will be enhanced through (i)
exploratory missions; (li) organisation of bilateral
seminars/workshops/courses; (iii) Joint research
projects etc.

3. This Agreement will also enable Indian S&T
organizations to enter into separate implementing
arrangements.

4. The Agreement shall come into force on the
date of exchange of diplomatic notes, and shall
remain in force for a period of 5 years and shall
be automatically extended for a further period
of 5 years, unless either party gives a 12
months written notice of its intention to
terminate this Agreement.

(c) The implementation of the Agreement would
bring together the academia, research laboratories and the
industries leading to, in some cases commaercialization of

products/processes.
[English]
Financial Assistance to Unemployed Youth

2176. SHRI KIREN RIJIJU : WIll the Minister of

FINANCE be pleased to state :

(a) whether the QGovernment has provided any
financial assistance to unemployed, disabled and Youth of
North-Eastern Region, particularly in the State of
Arunachal Pradesh;

(b) # so, the number of unemployed Youths
benefited in the financial year 2004-2005 State-wise;

and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c)
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Yes, Sir. As reported by reserve Bank of India (RBI), detalils
of financial assistance to Unemployed - Youth, disabled
persons including Youth of North Eastern States including
Arunachal Pradesh under Credit subsidy linked schemes,
viz. Prime Minister Rozgar Yojana (PMRY), Swarnajayanti
Gram Swarozgar Yojana (SGSY), Swarna Jayanti Shahari
Rojgar Yojana (SJSRY) and National Scheme of Liberation
and Rehablitation of Scavengers (NSLRS, for the year
2004-05 are as under:

Sl. Name of PMRY SGSY SJSRY NSLRS
No. the State/ No. of No. of Total Total
Union applications benefi- No. of No. of
Territory disbursed claries loans loans
1. Arunachal 440 1745 s 0
Pradesh
2. Assam 8226 47188 635 29
3. Manipur 387 4086 4 0
4. Meghalaya 565 1850 219 6
5. Mizoram 142 793 3 0
6. Nagaland 108 2029 428 0.
7. Tripura 1747 6750 370 (o]
Total 11616 680561 1664 35

ADB Assistance for Development Project

2177. SHRIMATI JAYABEN B. THAKKAR : Will the
Minister of FINANCE be pleased to state :

(a) whether the Asian Development Bank (ADB)
has offered to double assistance to India to $ 3 billion
per annum and expressed keenness to invest in energy,
urban development, rail freight corridor, roads and airways:
and

(b) if so, the detalls of assistance and investment
made by ADB, sector-wise?



95 Writlten Answers

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) and
(b) No Sir. Government of India and Asian Development
Bank have tentatively finalized the ADB's Country
Strategy Program for 2006-2008. The ADB will make
efforts to increase its lending to India from US § 2.25
billion in 2006 to US $ 2.456 billion in 2007 to US § 2.65
billion in 2008 should there be demand for it
from the States and other Executing Agencies. The loans
are in sectors identified by the Government of India to
combat poverty through infrastructure-led growth. Nearly
77% of the three-year program focuses on core
infrastructure projects including Transport (National
Highways, State Roads, Rural Roads, Railways and Urban
Transport); Urban Development (Water and Sanitation, City
Development, Municipal Reform); Irrigation; and Energy
(Power Sector Reforms, Transmission and Distribution,

Hydropower).

Infrastructure Projects with the help
of Financial institutions

2178. SHRI G. KARUNAKARA REDDY : Will the
Minister of FINANCE be pleased to state :

(a) the specific infrastructure. projects started and
completed by the financial institutions which were allowed
to float Infrastructure Bonds, during the last three years,
institution-wise and year-wise;

(b) the details of such projects started during the
above period but not yet completed;

(c) the normal time taken by the institutions to
complete such projects;

(d) the reasons for delay, if any, in completing the
pending projects; and

(e) the steps taken to expeditiously complete such
pending projects?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (e) The
tenure of Infrastructure Bonds -floated by Financial
Institutions (Fl's) cannot be matched with project compietion.
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The role of Fl's is linked only to financing the projects and
not to its implementation.

Establishment of National Fluoride Research
Institute

2179. SHRI KINJARAPU YERRANNAIDU : Will the
Minister of RURAL DEVELOPMENT be pleased to
state :

(a) whether there is any proposal to set up National
Fluoride Research Institute at Hyderabad;

(b) whether the Government has received any
request from Andhra Pradesh in this regard;

(c) if so, the details thereof; and

(d) the time by which the proposal is likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) No,
Sir.

(b) and (c) A request from Andhra Pradesh to set up
National Fluoride Research Institute at Hyderabad was
received in 2004.

(d) Question does not arise in view of reply to part-
(a) above.

Utilisation of Funds in IEPF

2180. SHRI TUKARAM GANGADHAR GADAKH :
SHRI E.G. SUGAVANAM :

Will the Minister of COMPANY AFFAIRS be pleased
to state :

(a) whether the fund for 2005-06 under Investor
Education and Protection Fund (IEPF) to be utilized through
Investors Association, Non-Governmental Organisations
(NGOs) have been disbursed till now;

(b) if so, the details thereof; .

() the manner by which NGOs to complete the
utilisation before March, 2006; and
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(d) the steps taken by the Government to protect
the interest of small investors?

THE MINISTER OF COMPANY AFFAIRS (SHR! PREM
CHAND GUPTA) : (a) and (b) An amount of Rs.2.50 crores
was provided under BE 2005-2006 for |[EPF which has
been increased to Rs.3.00 crores in RE 2005-2006 for
carrying out various activities under IEPF. During the
year, an amount of Rs.2,16,98,525/- has been sanctioned
for various activities/schemes under IEPF, out of which
an amount of Rs.66,02,179/- has been disbursed to
various Investor Associations/ Non Government
Organizations (NGOs)/Institutions. Further an amount of
Rs.1,50,96,346/- has been utilized for various other
activities relating to investor's education, awareness and
protection.

() NGOs are required to utilize the grant for the
purpose for which it has been sanctioned and disbursed
by 31st March as per Rules and submit Utilisation
Certificates duly audited.

(d) The following steps are being taken under |IEPF
relating to investor's education, awareness and protection
to protect the interests of small investors:

(i) Education programmes through Media (Electronic
as well as print media);

(i) Registration of voluntary associations or
institution or other organizations engaged in
Investor Education and Protection activities and
providing financial assistance to them for
projects for Investor's Education and Protection
including research activities;

(i)  Coordinating with other institutions/ organizations
engaged in Investor education, awareness, and
protection activities.

Urban Haats

2181. SHRI G.M. SIDDESWARA : Will the Minister of
TEXTILES be pleased to state :

(a) the steps taken by Government to encourage
the marketing of handicrafts in the country;
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(b) the total number of Urban Haats sanctioned by
Government, State-wise;

(c) the details of Urban Haats which have become
operational;

(d) the details of Urban haats which have not yet
been operationalised indicating the reasons therefor; and

(e) the steps taken by Government to make them
operational?

THE MINISTER OF STATE IN THE MINISTRY OF
TEXTILES (SHRI E.V.K.S. ELANGOVAN) : (a) to encourage
Marketing of Handicrafts in the Country, Marketing Support
& Services scheme is being implemented under which
grant-in-aid is provided to implementing agencies like Apex
societies, State Handicraft Development Corporations,
NGOs etc. to organize marketing events like exhibitions,
craft bazaar and handicraft expos. To provide infrastructure
facility for better marketing of handicraft products, financial
assistance is also provided for setting up of Urban Haats
and Emporia.

(b) 37 (Thirty Seven) Urban Haats have been
approved so far, State-wise detail of which are given In
the enclosed statement.

(c) 5 (Five) Urban Haats have become operational
which are at Bhubaneshwar (Orissa), Uchana, Karnal
(Haryana), Jammu (J&K), Tirupati (Andhra Pradesh) and
Gohar Mahal, Bhopal (Madhya Pradesh).

(d The remaining Urban Haats are yet to be
operationalized. These Urban Haats have been approved
in different years from 1998-99 to 2005-06. Urban Haats
being a primarily construction activity, require clearances
from a number of agencies including approval of design
and architectural plan. Besides, a few cases are reported
to have gone under litigation. Work of setting up of
remaining Haats is at various stages.

(e) Progress is reviewed from time to time with the
implementing agencies and State Governments and
implementing agencies/State Governments are prompted to
expedite accomplishment of the projects by taking all
necessary measures.
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State-wise Detail of Urban Haats

State No. of Urban
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1 2 3
Chhattisgarh 1 Raipur
Location Assam 1 Guwabhati
Nagaland 1 Dimapur
3 Tripura 1 Agartala

Haryana

Jammu and Kashmir
Punjab

Rajasthan

Delhi

Uttar Pradesh

Utaranchal
West Bengal

Orissa

Jharkhand
Andhra Pradesh
Kerala
Pondicherry
Karnataka

Gujarat

Maharashtra

Goa

Madhya Pradesh

Uchange (Karnal)
Jammu, Srinagar
Patiala

Jodhpur, Jaipur
Pitampura, Mehauli

Agra, Kanpur, Lucknow,
Varanasi, Rampur &
Bareilly.

Dehradun
Kolkata

Bhubaneswar, Puri and
Konark

Ranchi, Hazaribagh
Tirupati

Trivandrum
Pondicherry

Mysore

Ghandi Nagar, Surat,
Bhuj

Pune, Mumbai.
Panaji
Bhopal, Indore

Total 37

Ralsing Additional Funds by Banks

2182. SHRI NAVEEN JINDAL : Will the Minister of
FINANCE be pleased to state :

(a) whether the Nationalised banks and the banks
in private sector have floated shares for raising additional
funds aiming to bolster capital;

(b) if so, the funds raised by each of these banks
during the last two years;

(c) whether these banks have met the target fixed
for disbursement of loans in rural sector;

(d) if not, the reasons therefor;

(e) the reasons for raising the interest rates on
housing loans by some of these banks; and

(f)  the criteria for fixing the interest rates on various
schemes?

THE MINISTER OF STATE IN THE MINISTRY OF
RAILWAYS (SHRI PAWAN KUMAR BANSAL) : (a) and (b)
Yes, Sir. 7 Public Sector Banks (PSBs) and 15 Private
Sector Banks have raised funds by increasing their share
capital since April 2004, as per details given in the
enclosed statement.

(c) and (d) During the year 2004-05, public sector and
private sector banks have advanced 15.3% and 12.1%
respectively, of their Net Bank Credit (NBC) to agricutture
sector against the target of 18% of NBC. Low capital
formation in agriculture sector, lesser number of applications
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being sponsored by the sponsoring State Government
agencies, lack of adequate infrastructure, and increase in
bank credit to other sectors at a taster pace are some of
the reasons for lower credit ratio in agriculture sector. In
absolute terms, lending to agriculture has increased from
Rs.86,187 crore in 2003-04 to Rs.1,25,309 crore in 2004-
05, which is an increase of 44%.

(e) and (f) Reserve Bank of Iindia has deregulated the
interest rates on advances including housing and other
retail loans above Rs.2 lakh w.e.f. 18th October 1994, The
interest rates are determined by the banks themselves with
the approval of their Board of Directors after taking into
consideration factors like cost of funds, operating expenses,
transaction cost, risk etc.

Statement

Increase in Share Capital of Public and Private
Sector Banks (Since April 2004)
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1 2 3

4. HDFC Bank Ltd. 27.39
5. ICICI Bank Ltd. 207.14
6. ING Vysya Bank Ltd. 67.91
7. Karnataka Bank Ltd. 80.84
8. Kotak Mahindra Bank Ltd. 249.56
9. Lakshmi Vilas Bank Ltd. 7.94
10. Lord Krishna Bank Ltd. 37.75
11. Nainital Bank Ltd. 15

12. Ratnakar Bank Ltd. 1.04
13. South Indian Bank Ltd. 11.9
14. UTI Bank Ltd. 57.89
15. Yes Bank Ltd. 70

Schemes for Development of Ocean

of OCEAN DEVELOPMENT be pleased to state :

(a) the details of

schemes aimed at

2183. SHRI ADHIR CHOWDHURY : Will the Minister

the

developmental activities in coastal areas along various
States;

(b) the funds allocated to these states during each
of the last three years for the purpose;

(c) whether any criteria has been fixed for allocation
of funds to States in this regard; and

(Rs. in crore)
S.No. Name of the Bank Amount
1 2 3
1. Dena Bank 80
2. Punjab National Bank 80
3. Allahabad Bank 100
4. Oriental Bank of Commerce 58.
6. Syndicate Bank 50
6. Andhra Bank 85
7. Union Bank of India. 45
Private Sector Banks

Catholic Syrian Bank Ltd. 0.04

Centurion Bank Ltd. 71.32

Federal Bank Ltd. 43.84

(d) if so, the details thereof?

THE MINISTER OF SCIENCE AND TECHNOLOGY
AND MINISTER OF OCEAN DEVELOPMENT (SHRI KAPIL
SIBAL) : (a) and (b) Development of coastal areas is the
subject matter of States. The Ministry of Ocean
Development does not allocate any funds directly to
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State Governments for any developmental work.
However, the Ministry under Integrated Coastal and Marine
Area Management (ICMAM) programme has been
implementing research activities in respect of management
of coastal areas. The year-wise funds allocated for
implementing ICMAM programme for the past three years

are:
2002-03 2003-04 2004-05 Total
Rupees in lakhs
227.57 126.76 110.00 464.33

(c) and (d) Do not arise.

Community Development Programmes
by Banks

2184. DR. ARUN KUMAR SARMA : Will the Minister
of FINANCE be pleased to state :

(a) the specific community development as well
as welfare programmes, if any, taken-up by nationalised
banks in their operational area as a part of their social
obligation;

(b) whether the Nationalized/rural Banks are
implementing any scheme for training for self-employment
of youths, farmers as well as women in the country;

(c) if so, the details thereof, and

(d) the number of training centers being set up,
bank-wise and location-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) The
Scheduled Commercial Banks including nationalized banks
are implementing the Central Government Credit Subsidy
linked schemes viz. a holistic rural poverty alleviation
programme (Swarnajayanti Gram Swarozger Yojana), an
urban poverty alleviation progrmme (Swarna Jayanti
Shahari Rozgar Yojana), an employment generation
scheme for specific segment (Scheme of Liberation and
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Rehabilitation of Scavengers) and a self employment
programme for educated un-employed youth within the age
group of 18 to 35 years (Prime Minister Rozgar Yojana)
through their branches in all states.

(b) to (d) The banks have been advised to set up
training institutes on the lines of Rural Development & Self
Employment Training Institutes (RUDSETIs) jointly with
State Governments by utilizing existing infrastructures of
ITIs and Small Industries Service Institutes. Reserve Bank
of India has reported that they do not collate information
regarding number of training centers set up by the banks
for training for self-employed. However, information
available with RBI shows that Syndicate Bank in
association with Canara Bank and Sri Dharamasthala
Manjunatheswara Education (SDME) Trust has set up 20
RUDSETIs in 12 states so far. They have set up a Central
Secretariat of RUDSET! at Ujire through which they have
extended guidance to several banks in both public and
private sector, viz. Bank of Baroda, Dena Bank, UCO Bank,
Andhra Bank, Vijaya Bank, State Bank of Saurashtra and
officials from the state governments of Gujarat, Chattisgarh
and also certain NGOs in setting up training institutes on
the lines of RUDSETIs.

interest Rates for Self Help Groups

2185. MS. INGRID MCLEOD : Will the Minister of
FINANCE be pleased to state :

(a) whether the Government proposes to lower the
interest rate for the self help groups;

(b) if so, the details thereof;

() whether the Government has received
representation from various quarters in this regard;

(d) if so, the details thereof; and
(e) the reaction of the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (e) The
Government has received representations from various



105 Written Answers

quarters to lower the interest rate for the Self Help Groups
(SHGs). Interest on loans and advances at ground level
has been deregulated by RB! and the Banks have the
freedom to decide the interest rate to be charged
depending on cost of funds, transaction cost and other
allied factors.

However, RBI has stipulated that interest rate on loans
by Commercial Banks upto Rs.2.00 lakhs should not
exceed the Benchmark Prime Lending Rate (BPLR)

Penny Stock Movements

2186. DR. RAJESH MISHRA :
SHRI JM. AARON RASHID :
SHRI AVTAR SINGH BHADANA :
SHRI SURENDRA PRAKASH GOYAL :

Will the Minister of FINANCE be pleased to state :

(a) whether SEBI is investigating the Penny Stock
movements recently which have shown tremendous
increase in their share prices;

(b) is so, complete details of such stocks; and
(c) the details of investigations by SEBI?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) Yes, Sir.
Securities and Exchange Board of India (SEBI) has been
keeping a close watch on the trading and sharp rise in
a short period in shares of companies with low market
capitalization commonly referred to as “small cap stocks”
or "penny stocks" in the recent times.

(b and (c) SEBI initiated quick investigation into several
such scrips and the entities who were active in such scrips.
Since September 2005, SEBI has passed 17 interim
exparte orders including those against the promoters and
directors of the companies. The names of these companies

are:
1. IFSL L.

2. Prime Capital Mkt. Ltd.,
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3. Subh Laxmi Projects Ltd.,

4. Global Capital Markets Ltd.,

5. Bankam Investments Ltd.,

6. St Services, Amluckie Investment Co. Ltd.
7. Konkan Tyres Ltd.

8. Consortex Karl Doelitzsch (India) Ltd.

9. Minal Engineering

10. Prime Property Development Corporation Ltd.
11. Pentamedia Graphics Ltd.

12. IND TRA DECO Ltd.

13. ELTROL Ltd.

14. Mega Corporation Ltd.

15. Karuna Cables Ltd.

16. Nageshwar Investment Ltd.,

17. Adinath Biolabs Ltd.,

18. Globe Stocks & Securities Ltd.

19. Goenka Business & Finance Ltd.

20. Coronet Industries Ltd.

21. Millennium Cybertech Ltd.

Orders are in the nature of "suspending trading” in specific
scrips and prohibiting the promoters, directors, persons
acting In concert, brokers and clients from buying, selling
or dealing in the company's shares till further orders.
Further, these companies have been debarred from
accessing capital markets till further orders.

Mega Project for Infrastructure

2187. SHRI RAYAPATI SAMBASIVA RAO :
SHRI D. VITTAL RAO :

Will the Minister of FINANCE be pieased to state :
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(a) whether the Government proposes to set up
a committee to appraise projects involving public-
private partnership where the capital cost or the cost
of the underlying assets of the projects exceeds Rs.100
crore;

(b) if so, the composition of the Committee;
and

(c) the details of progress achieved so far in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c) Yes,
Sir, the Government has set up a Public Private Partnership
Appraisal Committee (PPPAC), with the following
composition.

(i) Secretary, Department of Economic Affairs (in
the Chair)

(i)  Secretary, Planning Commission
(i)  Secretary, Department of Expenditure;

(iv) Secretary, Department of Legal Affairs;
and

(v) Secretary of the Department sponsoring a
project.

The Committee will appraise Public Private Partnership
(PPP) Projects in the Central sector. While all PPP
Projects, whether involving Public funding or not have been
put under the purview of the PPPAC, projects where the
capital costs or the cost of underlying assets are less
than Rs.100 crores have been exempted from the purview
of PPPAC. No proposals have been received so far by
PPPAC.

Privatisation of Bank Deposits and Loans

2188. SHRI MAHBOOB ZAHED! : Will the Minister of
FINANCE be pleased to state :

(a) whether Reserve Bank of India has issued
a directive to the Banking Institutions to hand over the
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basic services like deposits and loans to private
organisations;

(b) if so, the details thereof; and
(c) the impact of this decision on the depositors?

THE MINISTER OF STATE IN THE MINISTRY OF
FINANCE (SHRI PAWAN KUMAR BANSAL) : (a) to (c)
Banks have been permitted to use the services of
intermediaries in providing financial and banking services
through the use of Business Facilitator and Business
Correspondent models. The guidelines have been issued
to banks in January 2006.

Under the "Business Facilitator* model, banks may use
intermediaries such as NGOs/Farmers Clubs, cooperatives,
community based organisations, Post Offices, Insurance
Agents, well functioning Panchayats, Village Knowledge
Centres, Agri Clinics/ Agri Business Centres, etc. for
providing facilitation services. Such services may include-
identification of borrowers; collection and preliminary
processing of loan applications including verification of
primary information/data; creating awareness about savings
and other products and education and advice on managing
money and debt counselling, etc.

Under the “Business Correspondent Model, NGOs/
MFis set up under Societies/Trust Act, Societies registered
under Mutually Aided Cooperative Societies Acts or the
Cooperative Societies Acts of States, Section 25 companies
and Post Office may act as Business Correspondents. The
scope of activities under taken by Business Correspondents
will include - disbursal of small value credit; recovery of
principal/collection of interest; collection of small value
deposits; sale of micro insurance/mutual fund products/
pension products/other third party products and receipt and
delivery of small value remittances/other payment
instruments.

The guidelines have been issued with the objective of
ensuring greater financial inclusion and increasing the
outreach of the banking sector.
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[Translation]
Contribution towards RGNDWM

2189. SHRI KAMLA PRASAD RAWAT : Will the
Minister of RURAL DEVELOPMENT be pleased to
state :

(a) the people or the authority who can contribute
10 percent or 5 per cent share of the cost incurred on
the Centrally sponsored Rajiv Gandhi National Drinking
Water Mission (RGNDWM);

(b) the conditions under which a Member of
Parliament can contribute the said share from the Members
of Parliament Local Area Development Scheme;

(c) whether the Union Government is aware
that some State Governments have refused to take
the money for this purpose from the funds under the
MPLADS;

(d) if so, the details of such States; and

(e) the action taken by the Union Government in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT (SHRI A. NARENDRA) : (a) The
cost sharing for projects taken up for rural drinking water
supply is a part of the Swajaldhara Scheme of Rajiv Gandhi
National Drinking Water Mission. Under Swajaldhara, 90%
of the project cost is borne by the Central Government and
the remaining 10% is generated through community
contribution.

(b) As per para 3.20 of MPLADS Guidelines,
MPLADS funds shall not be used to substitute the public
and community contribution in any Central/State Government
Programme/Scheme, which includes a component of such
contribution.

(¢) No such report has been received.

(d) and (e) Do not arise.
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implementation of Rural Development Schemes
through Forest Department

2190. SHRI KRISHNA MURARI MOGHE : Will the
Minister of RURAL DEVELOPMENT be pleased to
state :

(a) whether the Government is contemplating to
implement rural development schemes through Forest
Department in all villages bordering forest areas for better
coordination and constructive effort in the implementation
of work relating to these schemes;

(b) if so, the action taken by the Government in this
regard so far; and

() the time by which these are likely to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
RURAL DEVELOPMENT AND MINISTER OF STATE IN
THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRIMATI
SURYAKANTA PATIL) (a) The Ministry of Rural
Development under its guidelines for the programme of
Sampoorna Gramin Rozgar Yojana (SGRY) stipulates that
forest villages which are not part of any existing village
panchayat will be treated as village panchayts and the
forest department i<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>